----- LT e AL

BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE BENCH AT CHENNAI
M.A.No.2 of 2021

in
ORIGINAL APPLICATION No. 71 OF 2020

IN THE MATTER OF:

Gavinolla Srinivas

H. No.1-99, Bapanapally Village,

DamargiddaMandal, NarayanpetDistrict,

Telangana —509407. ...Applicant

-Versus-
1. Union of India,

Rep. by itsSecretary,

Union Ministry of Environment,
Forest & Climate Change,
Indira Paryavaran Bhavan,
Jorbagh,New Delhi-110003.

2. Union ofIndia

Rep. by its Secretary,
Union Ministry of Jal
Sakti Sramasakti Bhavan
New Delhi - 110 001

3. State ofTelangana
Rep. by its Chief Secretary,
Secretariat, Hyderabad - 500022.

% 31:&& annﬂi:ma Pradesh,
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MEMO FILED BY THE 4t RESPONDENT

Ee [t is humbly submitted that the above matter has
come up before this Hon’ble Tribunal on 23.07.2021 and this
Hon'’ble Tribunal post the above matter on 09.08.2021 for
hilling further reply statement in pending applications, the
operative portion of the Order as follows:-

3. The Krishna River Management Board had
filed a reply affidavit in M.A. No. 02 of 2021 and the
learned counsel who appeared in person before this
Tribunal submitted that he had received notice only in
M.A. No. 03 of 2021 yesterday and he wants to get
instructions in this regard. Though the Senior Counsel
and the Advocate on record, who is appearing Jor the
State of Andhra Pradesh submitted that the reply
affidavit in both these applications have been e-filed,
but office informed that the same has not been received.
The learned counsel is directed to ascertain from the
office about the same and if there is any defect, then,
they are directed to rectify the same.

4. It is seen from the reply affidavit filed by the
Krishna River Management Board that they have
received the DPR in respect of Royalaseema Lift
Iuﬂaﬂm Scheme launched by the State of Andhra
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created in that area by the local people and the
politicians.

6. The Krishna River Management Board only
reiterated what has transpired, but no material which is
required for this Tribunal to ascertain as to whether
there is any violation or not are mentioned in the reply.

7. The learned Senior Counsel appearing for
the State of Andhra Pradesh submitted that after going
through the contentions raised by them in the reply
affidavit, interim or further orders, if any, this Tribunal
feels to pass can be passed till then no interim order
need be passed. But even on the last hearing date, we
have directed the Krishna River Management Board to
submit as to whether there is any violation of the
undertakings given by the parties and the directions
given by the Ministry in this regard. So they are
expected to incorporate those things in their rep ly to be

filed, for that purpose they are at liberty to conduct
inspection on their own and come with the data of what
is transpired at the site and also whether that is done
for the purpose of preparing the DPR for the project for
the purpose of ascertaining the real nature of the
project or otherwise.

8. The learned Additional Advocate
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River Management Board is entitled to have their own
appraisal and file their statement as they are party to
the proceedings and they are also having some role in
considering the project as well. So they are directed to
file further reply statement incorporating the above
things as well, while preparing the counter 6 in the
application filed by both the parties, so that that will be
helpful for this Tribunal to go in to these aspects.

9. The official respondents are directed to
submit the respective reply to this Tribunal on or before
09.08.2021 by e-filing in the form of searchable
PDF/OCR Support PDF and not in the form of Image PDF
along with necessary hard copies to be produced as per

rules.
10. The |Registry is directed to

communicate this order to the official respondents by e-
mail immediately, so as to enable them to comply with

the direction.

11. For completion of pleadings and
Surther reply statements (if any) by Krishna River
Management Board and also for hearing, post on

09.08.2021.
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3. It is Submitted that the copy

of Letter dated -02-08-2021
enclosed herewith

ITOW list before this Hon’ble Tribunal and

Dated at Chennai on this the 3
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE BENCH AT CHENNAI
M.A.No.2 of 2021
in

ORIGINAL APPLICATION No. 71 OF 2020

IN THE MATTER OF:

Gavinolla Srinivas

H. No.1-99, Bapanapally Village,

DamargiddaMandal NarayanpetDistrict.

Telangana —509407. ...Applicant

1. Union of India,

Rep. by itsSecretary,

Union Ministry of Environment,

Forest & Climate Change,

Indira Paryavaran Bhavan,

Jorbagh,New Delhi-110003 and 4 others ....Respondents

MEMO FILED BY THE 4t RESPON DENT

Date:-03.08.2021
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M/S MADHURI DONTI REDDY
ADVOCATE
STANDING COUNCIL FOR GOVERNMENT OF
ANDHRA PRADESH
A.P. POLLUTION CONTROL BOARD
T.T.D. SUPREME COURT OF INDIA
#S2, Royal Castle, 26, Gill Nagar Extension, Choolaimedu, Chennai

— 600 094. Mobile: 98407 98460 / 6383121322

COUNSEL FOR 4'* Respondent
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: Government of India
EREICSRE IR ini

; AR a0 T Ministry of JalShakti

i ‘EFfﬁ oM /‘:/’w ‘ \;\ Dept. of Water Resources,

1REA0T [A3TT c . =R River Development & Ganga Rejuvenation

Gaeuin \;-;“é,fg.{évqh‘_ () . %) ) Krishna River Management Board

L\'cﬂwﬁm STerTT = Sth I‘loor J‘ilasou(lhfl ErrumManzil

GREHHTRIE, BERTETG -Gooo(R Hyderabad — 500 082
F.No0.2/07/AI2021/KRMB/{ 694 - | J-02. Dt: 02.08.2021

To

The Secretary to Government,
Water Resources Department,
Government of Andhra Pradesh,
A.P. Secretariat, Velagapudi,
Guntur District.

Sub: National Green Tribunal (NGT) on M.A. No. 02/2021 (SZ) &
M.A. No. 03/2021 (SZ) in O.A. No. 71/2020 order dated 23-07-2021 - Visit
by a team to the Rayalaseema Lift Scheme (RLS) — Regarding

Ref:" KRMB.F.No.02/07/A/2021/KRMB/557-559, dated 04-03-2021

GoAP letter No. 15691/IS-EA/2014, Dated 09-03-2021

KRMB Office Order dated 26-03-2021

KRMB.F.No.02/07/A/2021/KRMB/767-774, dated 31-03-2021

KRMB.F.No.02/07/A/2021/KRMB/775-76, dated 31-03-2021

GoAP letter No. 15691/IS-EA/2014, Dated 05-04-2021

KRMB.F.No.02/07/A/2021/KRMB/851-858, dated 12-04.2021

GoAP letter No. 15691/1S-EA/2014, Dated 15-04-2021

GoAP letter No. 15691/1S-EA/2014, Dated 17-04-2021

GoAP letter No. 15691/IS-EA/2014, Dated 18-04-2021

KRMB.F.No.02/07/A/2021/KRMB/1000-03, dated 21-04-2021

KRMB.F.No.02/07/A/2021/KRMB/1318-1322, dated 22-06-2021

KRMB.F.No.02/07/A/2021/KRMB/1390-97, dated 03-07-2021

GoAP letter No. 15691/IS-EA/2014, Dated 05-07-2021

-—
=R GO G
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Sir,

Consequent upon the NGT’s order on M.A. No. 06 of 2020 (SZ) in O.A. No. 71
of 2020 (SZ), KRMB has requested Water Resource Department, Govt. AP, vide
letters referred 1%, 3%, 4™ 5" 7% 11" 12" and 13" above to facilitate the visit of
team of officials of KRMB & CWC to the location of Rayalaseema Lift Scheme (RLS).
It was also requested to nominate a Nodal officer for interaction with the team.

However, GOAP had so far not facilitated the visit of the team to the project site citing

various reasons.

In compliance to the recent order dated 23-07-2021 of the Hon'ble NGT, SZ,
Chennai, vide Para 7 viz., “but even on the last hearing date, we have directed the
Krishna River Management Boart to submit as to whether there is any violation of the
undertakings given by the parties and the directions given by the Ministry in this
regard. So they are expected to incorporate 'fhose things in their reply to be filed, for




that purpose they are at liberty to conduct inspection on their own and come with the
date of what is transpired at the site and also whether that is done for the purpose of
preparing the DPR for the project for the purpose of ascertaining the real nature of the
project or otherwise” a team comprising of officers of KRMB & CWC is to visit the
project site on 05-08-2021. The team will start from KRMB office, Hyderabad at 0730

Hrs. and proceed to project site accordingly.

It is therefore requested to nominate a nodal officer for taking the team to project

sfte and discussions with the team.

Further, KRMB vide its letter dated 21-04-2021 has requested for certain
information in respect of RLS. However the said information has not been received till
date. The said information may be made available to this office by 04-08-2021 for

preparation of a report in this matter.

It is further requested to provide adequate security arrangements for smooth

and safe visit of the team to the RLS project site.

This issue with the approval of Chariman, KRMB

24
(D. M. Raipure

Member Secretary

Team Leader & Convenor

Copy for information and necessary action to

1. _The Engineer-in-Chief (I), Water Resources Lepartment, Govt. of Andhra Pradesh,
Vijayawada, Andhra Pradesh for information and necessary action with a request to
make necessary arrangements during the visit of the team.

2. The Senior Joint Commissioner (Pen. Riv), Department of Water Resources,

- RD&GR Ministry of Jal Shakti Room No.107-B, Shastri Bhavan, New Delhi-110001

for information (Encl- a copy of NGT order dt: 23-07-2021).

Shri D.M.Raipure, Member Secretary, KRMB. :

Shri L.B.Muanthang, Member (Power), KRMB (Encl- a copy of NGT.order dt: 23-07-

2021).

5. Shri P.Devender Rao, Director, KGBO, Cw(C, Hyderabad (Encl - g copy of NGT order

dt: 23-07-2021).

Chairman, KRMB, Hyderabad.

District Collector, Collectorate Ln, Opp. Govt. General Hospital, Budhawara Peta, Alluri

Sitarama Raju Nagar, Kurnool, Andhra Pradesh 518002

8. Superintendent of Police District Police Office, beside Konda Reddy, Burju, Kurnool,
Andhra Pradesh 518001
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Tel: 040-23301858 :Fax: 040-233017655 e-Mail; i(@?bjﬂ_ﬁjﬁ&gﬁi@ﬁﬁc{ﬁ
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PUBLISHED BY AUTHORITY

. 2637] 7% faeeft, geentaaTy, [Ers 15, 2021/3T9T8 24, 1943
No. 2637] NEW DELHI, THURSDAY, JULY 15, 2021/ASHADHA 24, 1943
ST QTR HATAT
(ST STe, <Y AT o v "@eror fasm)

< faeeT, 15 S[eTs, 2021

T, 2842(3F).—Fai T ALHIT, 2 A, 2014 & TATAT L T2 TR Afa=ad, 2014 (2014
F1 6) (R T8H T9eh TATT I ATATHAH FgT AT ) T &Tr 84 T ITLTT (1) FIXT T LATRAT T AR
FIA U, METALT Tl THEF aI TAT FOM Tl TIGT TS & FAT BT TAGT FA 6 forg ua offd afiug
T TS FLAT &,

e A= aw &t gmr 85 A IT-oTT (i) T T&T ARRAT 6 ATELT H Hxid T3 1 28 Hz,
2014 T FOT AT Fae= a1 (S 88 606 TATT HATUHAT Fgl AT §) FT TS 03T ST FET TR

FIRT TAT AT TRATSHTAT o6 TLTEA, T8, T@-3@Td T Ta91ad # o0 eqd Itedrad H1t &7
fAeaTEs 3 3 78 2 S, 2014 7 T g AT,

I<h AT T &7 85 FT IT-LTRT (8) T FLAT ¢ 1o HATTHAT h HAT § T 11 T
oty Faferfe enfeer g, -

(F) saefcas Tot S Fare srfaffa 1956 F srefim wfea wrfarront g fFo o sifarfRor siw
o= e wRer TS ST T o7 T5T AT §F [T S AT G A AT Fd gu U Tw
FIIL AT HAEAT [ AT § T@d T TRATSIATSA § ITLad| T5A1 I ST T2 HT S aa;

3906 G1/2021 Q)



2 THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(ii)]

(@) =T Srer TReT ST Fohelt e TS AT §9 157 & il L1 &l ATHS Fd gu w70 et e
AT AEAT FT 9 § 7@ gU [a=d & fEaor #3 F ATCHTeE ST il Icanfad fod 1 I8
EASIEEIREICRE L

(1) ITAT TSN 3 /1A & ATAT AT ITh HMAF ALAT § HATAT S qare qfearsra & o &
TETAT UH T I T AT AT HHAT AT (FHIT, ST 51T TR TS § FTEg==T g7 AAEs w3

(¥T) FOOIT & 9T q2 TRATSATen  HHior deeft freT Jeaqre 7 Aiwad T97 T8 T8 F % T4 F
UHT TRATSATSN | a1 oa® qal S [aaTe SArert=aH, 1956 % srefi= o faq & @ 9ger § T ar 1
T ATE AT TS TRITSIATSAT o ForT Tfsa STiersReont o SATerf=oi=i & Sqam ST it SUTserdr 9¥ ATHH
TATH A5l TSdT &, TRl H[Ll T&T FHIAT;

(F) TH o= F1, Tovg F T aeae gl aqa=T | AR gt & e uw 39 |19

AT ITH ATAAIT T =T 86 it IT-GTT (i) ITae FLdT g o A a4 FHART oG Fwam
S ag = atarf==s % srefi9 oo 17 #7 34aTqd Mg & o saeas aws i UH 9l &,
TIHA: ST ST § FHIE T | Sy e 9% [ BFar STo &iw 91 § 211 §9 9 seforq
ExR sl

A I AT AT 1T 86 FT IT-ATIT (2) T FdT g T SALAdt Troai it Gahre aeft a9y
UT TS A I FIAT o (a0 & forw srfera gt = (e sd=mhat & a9 391 9<di aree ) &#iv
T FA o o0 sraeas [AfeT Suersy FUT ofie UHT WAl w7 Saied oAt § UH STqqrd | Terrd
ToRaT STTORTT SIE s ST 36 1541 § | T4 & BAQ #f o9d gu [aHfes

ST IF ATATAAR T &7 86 FT ST-GTIT (4) FRIT AL Tl HACTHAT I HAAATIAE FTH Hiled
H 0T S99 o 3297 |, Haterd o a7 ot e Irfersmmdt &1 Ue fAaen oo & forw qers wedt g
ST UH &9l T ST HeT;

A I ATATIH AT & 81 T IT-ATRT (i) STFY FdT g T Fe ATLTL0r-aAT Hatera asdl &l
ST AT @ Yo 3 & O sraeds S of 9 9 (S0, e, Sterer, AHeEmas §3=rn) 987 deaw &
AT TAT TR ATSAT 9T AL TAT FOT AITT 9T I TRATSTATSH | & et o darer § UHT syferapriear
T TART T STHT Fo = GLHTE I AT ST faare afafaas, 1956 F srefia afsa grfersron g
o o ATt 7t &S 21, % aE At i S,

AT 3 ATATTT FT 9T 92 IUSY FIAT & T FIIAAT, AT TAT AT 46 d7 FE=ga gor,
T Y fEawor & Sefaa Al 9% SET argedt aqeEt § A @ g, Fua GEw sria 2 949, 2014
¥ 3T W, FET gL grr St Rgreat, Ren-Fger, Mg srer saeadt weat g Fitrag &y
ST

3T, 6 sTFeaY, 2020 & arora oY afvug &t gELT 95F | MErEd Tl e e a7 FEr
AT T FIS QU1 0l SATERTar Areg=a Fee F7 o foram T,

A, AT Ih ATATAAH AT &7 87 it IT-GTT (1) FTT T&T ARRAT HT TINT FLd gU, Fald T
Srfeg=ra et g o Foum T4t Taee JIe Aremoradr e qat 97 HEtertad stteantiar &7 T F3m,
FAT:-

1. (%) =9 ATTGAAT & ATLA-1 AqEA-2 3T AqLA-3 § Fur-fafFfde S sfda= (a1, ae,
SteATer, fafaamas §e=T0), 98Y qeah ok 9T 9T UTu AT2A1 O Saiad RIS 997 THH qg3F
FT|

(@) IALAAT TSTT H TATSIATSAT TAT THE HSTAF FAT F Fhord S 47 e wam & gataa a+ft
T FIAT TAT ATHIAT AT, STET I ATAHIH AW 9 3T TG AqgHAT § (AAiae 6T 8-

(i) FooIT STt faraTs rfereeor g fRw rw srfafaott =1 eam § vy,




[¢TRT Hl—=ve 3(ii)] T T TSI © T 3

(ii) TewTAT HISE E TS 5T T hel T T AT §F 5T &7 6 a1 Fhw 70 feft aa=AaT ar
REIIETCEICHE £

(iii}) 37T TS AT ST =9 Hael § Ag-a 14 AT T &f AT
TOSETHOT- 36 ATAG=AT & YA % forw, I8 wqee foha srar 8 -

i AIEEl-| S o T (T, |, e, AHETE S3=En), IR ST qedl 6 A
qedE F AR AT TR0 A1e+ fafatase #dt g S av ofnd afas ff gad % § areg o
qAITET ET TSAT H FOT AT o160 § 7 FIS[@T T9T 9 Tl TRATSHT8 (TITerd SAqaad &
AT T AT Fed gu forw T it & ST FemeuHaT S AremTaar sAteawTar gl

i.  SATHAT-2 (ITAT-| FT T TIHE) A T TAT TRET |1 TSAT 6 5 oS T (T, aied,
srerrery, fAaffaraes @e=mT) qur afRESETe ar gedl F AT qeah & 9T JUAT T |qree
fafAfdee Fedl g S 9% FOT 74T a1 il ATIRTRAT T ST I ATAHIHT AT g2 85 Fir 39-
1T (1) 3 UL F ATETE F1 AT F0T, ST T Tome=, =1, Tg-7@ra aa7 A=)

iii.  SATLAI-3 (ATIAT-1 FT UF HaHe) SATel T TAT TeRMET T TOsA1 6 T o T (F0, o
STeATerT, FAfRaTeE §3=AT) A7 IRASETE AT Tehl & AgL dedw & 9N JAT TR0 a1
fafafdse Fxdt & S o= Foum 9t a1 it srferapriear gt Afed S<h STiafaas Hi 9T 85 Hf
ST-TRT (1) § AT ITATIT FTH I dle & (Hee 6 AHAL FARUHAT hf AT T FI&d T
fAoarfee o sran

iv. STFT FHT AqgET THT-HET O OO # SR A TS, GHET ATIGEAT g Al &
eI 2

) FARTHAT AqEAT-2 § A AfEee aRA=ETet a1 geht & @-raE # o gafed asg aewrl #i [
T THAT 8, ST 98 M9 TH, ST Hafad 1o GLhTY dqehTel U F1d H|

() =H SATeEE=AT it TAgAT-1, ATLA-2 T AqgA-3 H et smqeifaa aR=seT & Faa aria e
T & “aqaTRd queft v g A Fufa wam T8 S gt # #r o i ST 7 WY dmqEtea
TRATSETE 3% ATIHIH & Il & JqER S T 9Rug i g do% § forw v vk & sqar
YA ST SATHIEA % AT 2T

TSI~ TH ATEAAT o TS 6 (o0 STAAIGT 7 o0l T TRATSHAT & Fhel TH@ 74T 7eIA7 {H=TE 37
g3 TRATSAT SATHIa 8 ST

(i) T 85 &l IT-ETT (8) o BT (F) F ATHTL HATLUHET FIXT SATHIAT AT Ih ATAAIH hl GTT
84 F¥ IT-4TT (3) F T (i) F FTATE o TRwg FRT IR 7 AL 2 AT

(i) R ST AN GIT T h T~ TeAToh o6 TATT ST TG, Tal (AR ST 9T &7
T &t F=TE T agseefiT T are e afasETe 7w adese ama (P s 9w
TEF TATT ST FT AT &) G ALHT 7 1 9 2; =

(i)  FaTrufa FemeuAaT AT oY TR srrET SUHT g1 T AqHIRT TS, ST Sal wr & |
TREAT € (S AT, &AHAT, SATHIT, Fq¢ T9T €9 § qRadd; s9eH g, Tagd, U
AL, WAL TAT qgL HLAATAT, I, A AT Foraqwor qeasht, #ar {Ru S arer w91
& H qiaad, WSO § aRadd a9T 9o STAar | gl o)

(F) TH ATGAAT F ITFA T ARG F &, FAT ARE AT I ATAa9, 1968 F arefi= afsa

FEIT ST qrear a1, Vet ey i aat 9, S e T g g1 Ay it ST aqg=r-2 §

Aty afRarSTst % SFT Yoo § i FAuReT g |19 T AT Faeft 77 FTAT § FAHAT

#T TZTIAT FHT

(F) AT TRET ST TERTAT T TST TLHTE TR SATETA 6 TG o0 ITLETAT T, HTuHet

AT TS HLHTLL T AT AT G@T AT FOOM A1 | G1E 6 TIGT % Gae § TR ITHfah Arorarst




THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(ii)]

& TAIT TAT FATH FA & (0 T BIE 6 GGH § TATg T HALTHAT AT qTeT, TATAT 6 T
of T =7 AT AL TAT BTESA (A= TRATSIATSA Agd THF T F1AT 6 oA ST T F TATAT o Farer
H ITEAd] TS TLHRIT T ST SRSl T JeohTel AT TATAT T H FHIATead FHLaTT w1 Q07 T
g

(B) sIgHAT-2 § fafAfde aRASHTel a1 oehl & 949 |, TH ATSEEAAT & SAFT 6l qrrg 7 Ggel (ohet
o i At 9ar, Sgaw =y, 37 ST, 9 TR SrmErerr v st § wreer Ry
FAATT ST AT F ATHAT | IcTH I ATAT aAdT HAad T TLRILT FT ST g

(ST) SATET TRT TAT TEATET oAt 7 TRt AT =7i=E i Femruwey &7 srexer, gaeq-ata, 937 oY e
srfsrar s et T strosm

(31) =T| ATIG=AT F AR FT JRE T T TH ATIGAAT FT ALET-2 | Far-fAfAfEy ai=mew
TRATSTHTSAT AT T (ST, T, AT, AR Ta6T=T) 98 A2 o AN AT I AT
o st ual i T T, T AT F AR T aErE F wAUHET i Aferaar & qefiq
ATUR(T| TH SATEEEAT o T il AT F Tgol qgar-2 § AAfey ai=me aRAsEre a1 gesl &
T H s A H FT @ Th-AT5€ FHATRGE, STSSHITENT ST 9% FAIT HHATLG R AT T
Tl ATHHLIT, TH ATEAAT o ACEA ZI il AT | HSATTHT ohl STTERTAT o el AT

() 3 ATATTH F 7l 1At o forw a7 & gag °§ F7 3Fw 1w a7y R o w9, gefiad, Suehe
TH ATREAT il Aqg=1-2 % de AREE i aR=mee % *w =9 977 % Suay U IRFsHTe &
TRATAT & A | AAEeTF Tadd Higd A0 g i1 TRETET TRATSHT AT Tl & q99 §
of TS G a2, &, S, AfAEEa g@), aqgEr-2 § gur-RAtee =q sfagear 6 aqg= -2 F
i fafafee e aR=Tew % o za 83 & e Ut afRasarst & o= i ae  FaraeTE
gfiaad dfgd AN g1 78T dedsh T [GF T ST Iuu A1ed, 36 AT9g=dr & TH 6l arrg &
FARTHAT T ATFAFRIAT § AU 6 ATTLAAT &1 AqLA-2 * el fAfFfey -ai=may
TRATSHTA % forT, 26 @ o U FATaeTs qadl aigd RIS & TR=e £ arg § a1
ELR

(@) Fqg=1-2 | e aR=ma aRarsETet a1 gewt & o T 7 (320, aig, Sene, s
T(), gL ded® & [ged ST TUI ATAl & dag H,3h ATAHaH F JefiT FrEiaq 7Ray, ST,
FAtae, I, FAega afasET fdE, aRFSET A7 g2F F /A9 & YT 8 AT qT w5 qra,
TRATSAT & HaTaT Fls 7T FAATET AT 37T IHeh ATURIE FHIAT 6 TG H Hl5 7T qgIAF ITHL,
TH ATSEEAT & A A aTE T FACUHSAT ohl SATRIAT H AT TH ATALAAT T T LAT-2 F
gdiw ARfey o= aRasEet F ©w, o0 @ F 39699 Tamaed® qdadi digd UET
TRATSHTAN & TATAT il A | AW g

(3) = ATTGAAT & THH A aNG F q75 &A1 At srafdr & fia<, e T390 . ToT=T Al 754
TALHRT) AT a7 | FE FIU hl THHLT TTLHE THRH TG FAT A TH HAOHAT S G H ST
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S.0. 2842 (E).—Whereas, in exercise of the powers conferred by sub-section (1) of section 84 of
the Andhra Pradesh Reorganization Act, 2014 (6 of 2014) (hereafter referred to as the said Act), with effect
from 2" June, 2014, the Central Government constituted an Apex Council for the supervision of the
functioning of the Godavari River Management Board and Krishna River Management Board,;

And whereas, in pursuance of the powers conferred under sub-section (1) of section 85 of the said
Act, the Central Government on 28" May, 2014 constituted the Krishna River Management Board
(hereafter referred to as the KRMB) and the same became effective on 2™ June, 2014 to perform the
functions mentioned therein for the administration, regulation, maintenance and operation of projects as

[WT. &, &T-22012/1/2021-47. = tadesqar]

MINISTRY OF JAL SHAKTI
(Department of Water Resources, River Development and Ganga Rejuvenation)

NOTIFICATION

New Delhi, the 15th July, 2021

may be notified by the Central Government;

And whereas, sub-section (8) of section 85 of the said Act provides that the functions of the KRMB,

inter alia, shall include, —
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(@) the regulation of supply of water from the projects to the successor States having regard to the
awards granted by the Tribunals constituted under the Inter-State River Water Disputes Act, 1956 and
any agreement entered into or arrangement made covering the Government of existing State of Andhra
Pradesh and any other State or Union territory;

(b) the regulation of supply of power generated to the authority in-charge of the distribution of power
having regard to any agreement entered into or arrangement made covering the Government of the
existing State of Andhra Pradesh and any other State or Union territory;

(c) The construction of such of the remaining on-going or new works connected with the
development of the water resources projects relating to the rivers or their tributaries through the
successor States as the Central Government may specify by notification in the Official Gazette;

(d) making an appraisal of any proposal for construction of new projects on Krishna river and giving
technical clearance, after satisfying that such projects do not negatively impact the availability of water
as per the awards of the Tribunals constituted under the Inter-State River Water Disputes Act, 1956for
the projects already completed or taken up before the appointed day;

(e) Such other functions as the Central Government may entrust to it on the basis of the principles
specified in the Eleventh Schedule.

And whereas sub-section (1) of Section 86 of the said Act provides that the Board shall employ such
staff as it may consider necessary for the efficient discharge of its functions under this Act and such staff
shall, at the first instance, be appointed on deputation from the successor States in equal proportion and
absorbed permanently in the Board;

And whereas sub-section (2) of Section 86 of the said Act provides that the Government of the
successor States shall at all times provide the necessary funds to the Board to meet all expenses (including
the salaries and allowances of the staff) required for the discharge of its functions and such amounts shall
be apportioned between the States concerned in such proportion as the Central Government may, having
regard to the benefits to each of the said States, specify;

And whereas, sub-section (4) of section 86 of the said Act empowers the Central Government, for
the purpose of enabling the KRMB to function efficiently, to issue such directions to the State
Governments concerned, or any other authority; and the State Governments, or the other authority shall
comply with such directions;

And whereas, sub-section(1) of section 87 of the said Act provides that the Board shall ordinarily
exercise jurisdiction on Godavari and Krishna rivers in regard to any of the projects over head works
(barrages, dams, reservoirs, regulating structures), part of canal network and transmission lines necessary to
deliver water or power to the States concerned, as may be notified by the Central Government, having
regard to the awards, if any, made by the Tribunals constituted under the Inter-State River Water Disputes
Act, 1956;

And whereas, section 92 of the said Act provides that the principles, guidelines, directions and orders
issued by the Central Government, on and from the appointed day, i.e., on the 2™ day of June, 2014, on
matters relating to coal, oil and natural gas, and power generation, transmission and distribution as
enumerated in the Twelfth Schedule shall be implemented by the successor States.

And whereas, in its 2™ meeting of the Apex Council, held on 6™ October, 2020, it has been decided
to notify the jurisdiction of both Godavari River Management Board and Krishna River Management
Board;

Now, therefore, in exercise of the powers conferred by sub-section (1) of section 87 of the said Act,
the Central Government hereby notifies that the Krishna River Management Board shall ordinarily exercise
the following jurisdiction on Krishna river, namely:—

1. (a) The projects and its components over head works (barrages, dams, reservoirs, regulating
structures), part of canal network and transmission lines as specified in Schedule-1, Schedule-2 and
Schedule-3 to this notification.
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(b) To perform all the functions and to regulate the supply of water and power generated from the
projects or components thereof to the successor States, as specified in Part IX and the Twelfth Schedule to
the said Act—

(i)  having regard to the Awards made by the Krishna Water Disputes Tribunal,

(i)  under any agreement entered into or arrangement made by the then existing State of Andhra
Pradesh with any other State or Union territory; and

(iii) any other agreements that may be made by the co-basin States in this regard.
Explanation.—For the purpose of this notification, it is here by clarified that,—

(i) Schedule-1specifies the head works (barrages, dams, reservoirs, regulating structures), part
of canal network of the projects or components and transmission lines over which the KRMB shall
ordinarily have jurisdiction as per decisions taken in the 2nd meeting of the Apex Council covering
all the existing and on-going projects (subject to requisite approvals) in Krishna river basin in both
the States of Andhra Pradesh and Telangana.

(if)Schedule-2 (a subset of Schedule-1) specifies the head works (barrages, dams, reservoirs,
regulating structures) and part of canal network of the projects or components and transmission lines
of both States of Andhra Pradesh and Telangana over which the Krishan River Board shall have
jurisdiction and shall perform the functions as per the provisions of sub-section (1) of section 85 of
the said Act, such as, administration, operation, maintenance and regulation.

(iii) Schedule-3 (a subset of Schedule-1) specifies the head works (barrages, dams,
reservoirs, regulating structures), part of canal network of projects or components and transmission
lines of both States of Andhra Pradesh and Telangana over which the Krishan River Board shall have
jurisdiction, but functions as provided in sub-section (1) of section 85 of the said Act shall be
performed by the respective States on behalf of the KRMB as per directions of the said Board.

(iv)  All the aforesaid Schedules are subject to modifications by a similar notification issued
in the Official Gazette from time to time.

(c) The KRMB may direct the respective State Governments for maintenance of the projects or
components specified in Schedule-2, as it may deem necessary and respective State Governments shall
carry out such works promptly.

(d) Mere inclusion of any unapproved project in Schedule-1, Schedule-2 or Schedule-3 to this
notification does not confer the status of “deemed approval”. Any completed and ongoing unapproved
projects in the Schedules shall be subject to the appraisal and approval as per the provisions of the said Act
and in accordance with the decision taken in the 2" meeting of the Apex Council.

Explanation.— Unapproved project for the purpose of this notification means any major and
medium irrigation and multipurpose project which—

(i) has not been appraised by the KRMB as per clause (d) of sub-section (8) of section 85 and
approved by the Apex Council in accordance with clause-(ii) of sub-section (3) of section 84 of the
said Act; or

(if) has not been accepted by the Advisory Committee on Irrigation and Multipurpose and Flood
Control Projects (hereafter referred to as the TAC) of Department of Water Resources, River
Development and Ganga Rejuvenation after techno-economic appraisal by the Central Water
Commission; or

(iii) has been approved previously by the KRMB or the Apex Council or the TAC, as the case
may be, and where there is change in scope (such as, changes in size, capacity, geometry, level and
location; of intake points, sluices, approach channels, regulators and canal structures, tunnels, canals
and distribution network, command area to be served; changes in storage and increase in water
utilization, etc.).

(e) On and from the date of commencement of this notification, the Central Industrial Security Force
constituted under the Central Industrial Security Force Act, 1968 shall assist the KRMB in the day-to-day
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management of projects specified in Schedule-2 and any other work related to Security as assigned by the
KRMB, on such terms and conditions as the Central Government may specify.

(f) While the State Governments of Andhra Pradesh and Telangana shall be responsible for
managing natural calamities, the KRMB shall advise the two State Governments on the management of
disaster or drought or flood in the river Krishna, particularly in reference to the release of water for the
management and mitigation of the natural calamities. The KRMB shall have the full authority to get their
orders implemented by the two successor State Governments promptly and effectively in respect of
operation of the head works of the dams, reservoirs or head works of canal and work appurtenant thereto
including the hydel power projects.

(9) Financial liability of any contract before the date of commencement of this notification, liability
arising out of any of the present and future cases filed in the Supreme Court, High Court, any other Court or
Tribunal in regard to the projects or components specified in Schedule-2 shall be the responsibility of the
respective State Governments.

(h) No person from the States of Andhra Pradesh and Telangana shall be appointed as the Chairman,
Member-Secretary, Members and Chief Engineers of the KRMB.

(i) The number of sanctioned posts before the date of commencement of this notification against the
operational projects or components (barrages, dams, reservoirs, regulating structures), part of canal network
and transmission lines as specified in Schedule-2 to this notification shall come under the jurisdiction of the
KRMB from the date of commencement of this notification. The work-charged staff, staff working on
outsourcing basis and any other agency performing any of the functions in respect of operational projects or
components specified in Schedule-2 to this notification before the date of commencement of this
notification shall come under the jurisdiction of the KRMB from the date of commencement of this
notification. For non-operational projects specified under Schedule-2 to this notification, provisions of this
paragraph shall be applicable mutatis mutandis from the date such projects become operational.

(i) Plant, machinery, equipment and stores purchased or procured for and in connection with
functions under the said Act, in regard to the operational projects or components over head works
(barrages, dams, reservoirs, regulating structures), part of canal network and transmission lines as specified
in Schedule-2, shall come under the jurisdiction of KRMB from the date of commencement of this
notification. For non-operational projects specified under Schedule-2 of this notification, provisions of this
clause shall be applicable mutatis mutandis from the date such projects become operational.

(k) Office premises, equipment, furniture, vehicles, detailed project reports, records or documents
maintained since the inception of the operation of the project or component, any other infrastructure
pertaining to project and any other accessories incidental thereto related to functions under the said Act, in
regard to the operational projects or components over head works (barrages, dams, reservoirs, regulating
structures), part of canal network and transmission lines as specified in Schedule-2, shall come under the
jurisdiction of KRMB from the date of commencement of this notification. For non-operational projects
specified under Schedule-2 of this notification, provisions of this clause shall be applicable mutatis
mutandis from the date such projects become operational.

(I) Within a period of sixty days from the date of publication of this notification, the State
Governments of Andhra Pradesh and Telangana shall provide one-time seed money of an amount of rupees
two hundred crore each and be deposited in the KRMB bank account to enable the KRMB to discharge its
functions effectively.

(m) The States of Andhra Pradesh and Telangana shall deposit the required funds for the functioning
of KRMB regularly in its bank account, and in any case, within fifteen days of request received from
KRMB secretariat with the approval of its Chairperson. The concerned State Government shall be fully
responsible for any unwanted or unforeseen consequences in projects or components and functioning of
KRMB arising out of delay in release of funds to it.

(n) The principles, guidelines, directions and orders issued by the KRMB as per the provisions of the
said Act, on matters relating to power generation, transmission and distribution as enumerated in the
Twelfth Schedule to the said Act shall be implemented by both the States in respect of the projects
specified in Schedule-1.
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(o) If any question arises as to whether the KRMB has jurisdiction under sub-section (1) of section
87 of the said Act over any project referred thereto, the same shall be referred to the Central Government
for decision thereon and the decision of the Central Government shall be final.

(p) Any function or activity not mentioned under sub-section (1) of section 85 of the said Act in
regard to the projects or components specified in Schedule-2 shall be the responsibility of the respective
State Governments.

2. In addition to the above, the Central Government, in exercise of the powers conferred under sub-
section(4) of section 86 of the said Act, hereby directs the State Governments of Andhra Pradesh and
Telangana to comply with the following, namely:—

(a) The KRMB shall approve and put in place an appropriate organizational structure to perform the
functions mandated by this notification within thirty days from the date of publication and shall endeavor to
appoint in all category of posts officers serving in the Central Government.

(b) On and from the date of commencement of this notification, in respect of operational projects or
from the date when a non-operational project becomes operational, as the case may be, the States
Governments of Andhra Pradesh and Telangana shall completely hand over the jurisdiction of the projects
or components (barrages, dams, reservoirs, regulating structures), part of canal network and transmission
lines specified in Schedule-2 to this notification to the KRMB so as to enable it to perform the functions
mentioned in sub-section (1) of section 85 of the said Act.

(c) Until further directions by the Central Government through a notification in the Official Gazette,
in respect of the projects or components specified in Schedule-3 to this notification, respective State
Governments shall continue to perform the functions such as, administration, regulation, maintenance and
operation of projects as provided in sub-section (1) of section 85 of the said Act, on behalf of the KRMB.

(d) On and from the date of commencement of this notification, in respect of operational projects or
from the date when a non-operational project becomes operational, as the case may be, the State
Governments of Andhra Pradesh and Telangana shall issue appropriate orders for transfer of all the posts
and deputation of requisite staff for the projects or components specified in Schedule-2 to the KRMB.

(e) On and from the date of commencement of this notification, in respect of operational projects or
from the date when a non-operational project becomes operational, as the case may be, the State
Governments of Andhra Pradesh and Telangana shall issue appropriate orders for transfer of items under
clauses (j) and (k) of paragraph 1 to the KRMB on as is where is basis.

(f) Both the State Governments shall stop all the ongoing works on unapproved projects as on the
date of publication of this notification until the said projects are appraised and approved as per the
provisions of the said Act and in accordance with the decisions taken in the 2™ meeting of the Apex
Council. If approvals are not obtained within six months after the publication of this notification, full or
partial operation if any of the said ongoing unapproved projects shall cease to operate.

(9) Within six months from the date of publication of this notification, both State Governments shall
complete the unapproved projects appraised and approved as per the provisions of the said Act and in
accordance with the decisions taken in the 2" meeting of the Apex Council. If approvals are not obtained
within the stipulated time of six months, such completed unapproved projects shall cease to operate.

3. This notification shall come into force with effect from the 14™ day of October, 2021.
SCHEDULE -1

Headworks (barrages, dams, reservoirs, regulating structures), part of canal network, and transmission lines of the
projects/components as per information available in the Ministry of Jal Shakti over which KRMB will ordinarily have
jurisdiction

Sl. Name of the Project/Component State Category Status Approved/ Operational
No. Unapproved Status
@) ) ©) (4) () (6) ()

1 |Srisailam Project AP/TS
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1.1 Srisailam Project Spillway and A.P/TS. NA Completed Approved Operational
River Sluices
1.2 Srisailam Right Bank Power House AP. NA Completed Approved Operational
1.3 Srisailam Left Bank Power House T.S. NA Completed Approved Operational
1.4 Pothireddypadu Head Regulator AP. NA Completed Approved Operational
and SRMC
1.5* Banakacherla Cross Regulator AP NA Completed Approved Operational
Complex (BCR)
1.6* Nippulavagu Escape canal from AP. Major Completed Approved Operational
BCR to Santajutur Anicut
1.7* SRBC system uptoOwk Reservoir AP Major Completed Approved Operational
1.8* Veligodu Balancing Reservoir AP Major Completed Approved Operational
(a) TGP Link canal
(b) Spillway
(c) HR Structure for Telugu Ganga
canal
(d) High level canal
1.9* Telugu Ganga Project: TGC Head AP. Major Completed Unapproved | Operational
\Works (APR Act,

2014)
1.10 Veligonda Project; Head regulator, A.P. Major Ongoing Unapproved Non-
Tunnel, Appurtenant works and Operational
Nallamala Sagar
1.11 Srisailam Left Bank Canal T.S. Major Ongoing Unapproved Non-
(SLBC); Intake, Tunnel, Appurtenant Operational
Structuresand Nakkalagandi Reservoir
1.12 Srisailam Left Bank Canal T.S. Major Ongoing Un-approved Non-
(SLBC)-additional 10 TMC: Intake and Operational
appurtenant works
1.13HandriNiva Lift Irrigation A.P. Major Completed Unapproved | Operational
Scheme: Pump house and Appurtenant (APRA,2014
works Act)
1.14 Kalwakurthy Lift Irrigation T.S. Major Completed Unapproved | Operational
Scheme: Pump house and Appurtenant (APRA,2014
works Act)
1.15 Kalwakurthy Lift Irrigation T.S. Major Ongoing Un-approved Non-
Scheme-Additional 15 TMC: Pump Operational
house and Appurtenant works
1.16 Palamuru Ranga Reddy LIS: T.S. Major Ongoing Un-approved Non-
Pump house and Appurtenant works Operational
1.17 Muchumarri Lift Irrigation A.P. Major Completed | Un-approved | Operational
Scheme: Pump house and Appurtenant
works
1.18 Dindi (Nakkalagandi) LIS T.S. Major Ongoing Un-approved Non-

Operational

1.19 GNSS: Head Works and AP Major Ongoing Unapproved Partially
Appurtenant Structures (APRA,2014 | Operational

Act)
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1.20 Balance Works other than 1.1 to
1.19

Dindi Project T.S. Medium | Completed Approved Operational
Siddapuram LIS A.P. Medium | Completed | Un-approved | Operational
Nagarjuna Sagar Project AP/TS

4.1 Nagarjuna Sagar Project Spillway T.S/IAP NA Completed Approved Operational
and River /Chute Sluices

4.2 Nagarjuna Sagar Main Power T.S. NA Completed Approved Operational
House

4.3 Nagarjuna Sagar Right(Jawahar) AP. NA Completed Approved Operational
Canal Power House

4.4 Nagarjuna Sagar Right(Jawahar) AP Major Completed Approved Operational
Canal Head Regulator

4.5 Nagarjuna Sagar Left (Lal T.S NA Completed Approved Operational
Bahadur) Canal Power House

4.6 Nagarjuna Sagar Left (Lal T.S. Major Completed Approved Operational
Bahadur) Canal Head Regulator

4.7 Palair Reservoir Scheme T.S Major Completed Approved Operational
4.8 Nagarjuna Sagar Left (Lal| T.S./AP Major Completed Approved Operational
Bahadur) Canal -16+17th Branch

Canal offtakes from NSLBC Main

Canal

@Km154.593

4.9 Nagarjuna Sagar Left (Lal T.S./AP Major Completed Approved Operational
Bahadur) Canal —Mangapuram Major

offtakes from NSLBC Main Canal

@KM164.752

4.10 Nagarjuna  Sagar Left (Lall T.S/AP Major Completed Approved Operational
Bahadur) Canal -Bonakal Branch

Canal offtakes from 21st MBC

@Km14.030

4.11 Nagarjuna  Sagar Left (Lall .T.S./AP Major Completed Approved Operational
Bahadur) Canal -Madhira Branch

Canal offtakes from 21st MBC

@Km?71.850

4.12 Nagarjuna  Sagar Left (Lall T.S/AP Major Completed Approved Operational
Bahadur) Canal —Major to Tiruvuru

offtakes from 21st MBC @Km 83.515

4.13 Nagarjuna  Sagar Left (Lall T.S/AP Major Completed Approved Operational
Bahadur) Canal —Major to Kakarla

offtakes from 21st MBC @Km94.699

4.14 Nagarjuna Sagar Left (Lal T.S./A.P Major Completed Approved Operational
Bahadur) Canal —-A.P. —T.S. Border

@Km 101.36 of 21* MBC

4.15 Nagarjuna Sagar Flood flow T.S Major Completed Approved Operational
canal:Head regulator and Appurtenant

works

4.16 Alimineti Madhava Reddy Lift T.S Major Completed | Un Approved | Operational

Irrigation Scheme: Pump House and
other appurtenant works
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4.17 HMWSS: Pump House and TS NA Completed Approved Operational
Appurtenant Works
4.18 Bhakta Ramadas LIS: Pump T.S. Major Completed | Un-approved | Operational
House and Appurtenant Works
4.19 Balance works other than 4.1 to
4.18 above
5 | Nagarjuna Sagar Tail Pond T.S/IAP NA Completed Approved Operational
5.1 Tail Pond, Spillway, River Sluices,| T.S/AP NA Completed Approved Operational
Appurtenant Works
5.2 NS Tail Pond Power House AP NA Completed Approved Operational
5.2 Balance Works Other than 5.1 and
5.2
6 [Tungabhadra Project AP/TS/KA
6.1 Tungabhadra Right Bank Low level AP. Major Completed Approved Operational
canal
6.2 Tungabhadra Right Bank High AP. Major Completed Approved Operational
level canal stage - I and |1
6.3 Balance Works Other than 6.1 and
6.2
7 [Jutpally Project TS Medium | Completed Approved Operational
8 [Bhairavanitippa AP. Medium | Completed Approved Operational
9 [Rajoli Banda Diversion Scheme KA/APIT.S| Major Completed Approved Operational
9.1 Head Works and Appurtenant KA/A.P NA Completed Approved Operational
\Works
9.2 Cross Regulator near Sindanur KA/TS Major Completed Approved Operational
9.3 Thumilla LIS: Pump House and TS Major Ongoing Un-approved Partially
appurtenant works Operational
9.4 Balance Works other than 9.1, 9.2
and 9.3
10 |Guru Raghavendra LIS AP. Major Completed | Un-approved | Operational
11 [KC Canal Project A.P. Major Completed Approved Operational
11.1 Sunkesula Barrage, Head AP
Regulator and other appurtenant works
11.2 Link Canals from/to SRBC AP
11.3 Balance Works other than 11.1
and 11.2
12 [Gajuladinne A.P. Major Completed Approved Operational
13 [Kotipallivagu T.S. Medium | Completed Approved Operational
14 [Priyadarshini Jurala Project T.S. Major Completed Approved Operational
14.1 Spillway, Canal Head Regulators T.S. Major Completed Approved Operational
and appurtenant works
14.2 Nettempadu LIS: Pump House and T.S. Major Completed Unapproved | Operational
appurtenant works (APR Act,

2014)
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14.3 Nettempadu LIS-Additional 3.4 T.S. Major Ongoing Unapproved Non-
TMC: Pump House and appurtenant Operational
works
14.4 Rajiv Bhima Lift Scheme: Pump T.S. Major Completed Approved Operational
House and appurtenant works
14.5 Kaoil Sagar Lift: Pump House and T.S. Major Completed Approved Operational
appurtenant works
14.6 Balance Works other than 14.1 to
14.5
15 [Koil Sagar Project T.S. Medium | Completed Approved Operational
16 [Okachettivagu T.S. Medium | Completed Approved Operational
17 [Musi Project T.S. Major Completed Approved Operational
18 [Dr. K.L.RaoPulichintala AP/TS. NA Completed Approved Operational
Project Reservoir
18.1 Spillway, River Sluice, AP/T.S NA Completed Approved Operational
appurtenant works
18.2 Power House T.S NA Completed Approved Operational
18.3 Balance Works other than 18.1
and 18.2
19 |Reconstruction of Muniyeru Project A.P/TS. Medium Ongoing Un-approved Non-
Operational
19.1 Headworks, Reservoir, Spillway, A.P/TS Medium Ongoing Un-approved Non-
River Sluice, Canal Head Regulators Operational
and other appurtenant works
19.2 Left Canal Network AP Medium | Completed Pre-TAC Operational
Approved
20 |Pakhal Lake T.S. Medium | Completed Pre-TAC Operational
Approved
21 |Wyralake T.S. Medium | Completed Pre-TAC Operational
Approved
22 |Lankasagar T.S. Medium | Completed Approved Operational
23 |Godavari Water diversion to Krishna
Basin
23.1 Infall Regulator to Shamirpet Lake T.S Major Ongoing approved Partially
on Canal from Kondapochamma operational
Reservoir under KaleshwaramProject
23.2 Infall Regulator to T.S Major Ongoing approved Partially
Malkangiri/Gandhamalla reservoir operational
under Kaleshwaram Project
23.3 Infall Regulator to Dabba Vagu T.S NA Ongoing Un-approved Non-
leading to Pakhal Lake under J.Chokka operational
Rao Devadula Godavari Lift Irrigation
scheme
23.4 Pump house at 3" Lift under TS Major Ongoing Un-approved Non-
Sitarama LIS operational
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23.5 Infall Regulator at Mylavaram T.S Major Completed Approved Operational
Reservoir under SRSP Stage- |1

23.6 Vempadu (under Chintalpudi AP Major Ongoing Unapproved Non-
LIS)- 21 Main Branch (Under operational

Nagarjunasagar LMC) Link for

Nuzivudu Br(21/10B), Mylavaram
Br(21/10A), Jamelapuram(21/10A)
Major and VempaduMajor(21/11).

23.7 Budemeru diversion to Krishna AP NA Completed Pre- Operational
Basin TACApproved
23.8 Polavaram RMC- NS-LMC link AP Major Ongoing Approved Non-
(Augmentation of NS-LMC command operational
of Blocks 21/11 and 21/10B

24 |Godavari(Polavaram)— AP/TS Major Ongoing Approved Partially
Krishna(Vijayawada)Link: Godavari Operational

\Water diversion to Krishna Basin
(GWDT allocated 80 TMC of Godavari
water at 75% dependability to divert to
Krishna Basin displacing the discharges
from Nagarjunasagar Project for
Krishna Delta, thus enabling the use of
the said 80 TMC for projects upstream
of Nagarjunasagar): Outfall Regulator
at Budameru

25 |Water Grid Project T.S. NA Completed NA Operational
26 |Krishna Delta AP. Major Completed Approved Operational
26.1 Barrage, Head regulators of AP. Major Completed Approved Operational

\Western Delta Delta Canals, Eastern
Delta Canals and appurtenant

Structures
26.2 Guntur Channel: Head Regulator AP. Major Completed Approved Operational
26.3 Balance Works other than 26.1 AP Major Completed Approved Operational
and 26.2
27 |Utkoor-Marpally Reservoir Project TS Medium | Completed Pre-TAC Operational
28 |Asif Nehar Canals TS Medium | Completed Pre-TAC Operational
29 |Veepunagandla Reservoir TS Medium | Completed Pre-TAC Operational
30 |Himayat Sagar Drinking Water and TS NA Completed Pre-TAC Operational
Flood Protection Project
31 |Osman Sagar Drinking Water and TS NA Completed Pre-TAC Operational
Flood Protection Project
32 |Shamirpet Lake TS Medium | Completed Pre-TAC Operational
33 |[Saralasagar Project TS Medium | Completed Pre-TAC Operational
34 [Sangambanda Project TS Medium | Completed Pre-TAC Operational
35 [Lakhnapur Project TS Medium | Completed Pre-TAC Operational
36 [Singotam Lake TS Medium | Completed Pre-TAC Operational

Note : Pre-TAC project shall be deemed to have been approved.

*marked components are not in Krishna basin. However,since these are linearly inter-connected reservoirs
from Srisailam, so they are included in the schedule for effective control, maintenance and monitoring of
the system.
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SCHEDULE -2

Headworks (barrages, dams, reservoirs, regulating structures), part of canal network, and transmission
lines of the projects/components as per information available in Ministry of Jal Shakti over which KRMB

will have jurisdiction

Sl . Category Approved/ Operational

No. Name of the Project/Component State Status UnApproved Status

(1) () @) (4) (5) (6) ()

1 |Srisailam Project (items 1.1 to 1.19 AP/TS
of schedule-1 as listed below
1.1 Srisailam Project Spillway and AP/TS. NA Completed Approved Operational
River Sluices
1.2 Srisailam Right Bank Power A.P. NA Completed Approved Operational
House
1.3 Srisailam Left Bank Power T.S. NA Completed Approved Operational
House
1.4 Pothireddypadu Head Regulator A.P. NA Completed Approved Operational
and SRMC
1.5* Banakacherla Cross Regulator AP NA Completed Approved Operational
Complex (BCR)
1.6 *Nippulavagu Escape canal from AP. Major Completed Approved Operational
BCR to Santajutur Anicut
1.7* SRBC system AP Major Completed Approved Operational
uptoOwkReservoir
1.8* Veligodu Balancing Reservoir AP Major | Completed Approved Operational
(a) TGP Link canal
(b) Spillway
(c) HR Structure for Telugu Ganga
canal
(d) High level canal
1.9 * Telugu Ganga Project: TGC A.P. Major Completed Unapproved Operational
Head Works (APR Act, 2014)
1.10 Veligonda Project; Head AP. Major Ongoing Un-approved Non-
regulator, Tunnel, Appurtenant Operational
works and Nallamala Sagar
1.11 Srisailam Left Bank Canal T.S. Major Ongoing Unapproved Non-
(SLBC); Intake, Tunnel, Appurtenant Operational
Structures and Nakkalagandi
Reservoir
1.12 Srisailam Left Bank Canal T.S. Major Ongoing Un-approved Non-
(SLBC)-additional 10 TMC: Intake Operational
and appurtenant works
1.13 HandriNiva Lift Irrigation A.P. Major Completed Unapproved Operational
Scheme: Pump house and (APRA,2014 Act)
Appurtenant works
1.14 Kalwakurthy Lift Irrigation T.S. Major Completed Unapproved Operational
Scheme: Pump house and (APRA,2014 Act)
Appurtenant works
1.15 Kalwakurthy Lift Irrigation T.S. Major Completed Un-approved Non-
Scheme-Additional 15 TMC: Pump Operational
house and Appurtenant works
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1.16 PalamuruRanga Reddy LIS:
Pump house and Appurtenant works

T.S.

Major

Ongoing

Un-approved

Non-
Operational

1.17 Muchumarri Lift Irrigation
Scheme: Pump house and
Appurtenant works

A.P.

Major

Completed

Un-approved

Operational

1.18 Dindi (Nakkalagandi) LIS

T.S.

Major

Ongoing

Un-approved

Non-
Operational

1.19 GNSS: Head Works and
Appurtenant Structures

AP

Major

Ongoing

Unapproved
(APRA,2014 Act)

Partial
Operational

Nagarjuna Sagar Project

(Items) 4.1 to 4.18 of Schedule 1 as
listed below:

AP/TS

4.1 Nagarjuna Sagar Project
SpillwayandRiver /Chute Sluices

T.SIAP

NA

Completed

Approved

Operational

4.2 Nagarjuna Sagar Main Power
House

T.S.

NA

Completed

Approved

Operational

4.3 Nagarjuna Sagar Right(Jawahar)
Canal Power House

A.P.

NA

Completed

Approved

Operational

4.4 Nagarjuna Sagar Right(Jawahar)
Canal Head Regulator

AP

Major

Completed

Approved

Operational

4.5 Nagarjuna Sagar Left (Lal
Bahadur) Canal Power House

T.S

NA

Completed

Approved

Operational

4.6 Nagarjuna Sagar Left (Lal
Bahadur) Canal Head Regulator

T.S.

Major

Completed

Approved

Operational

4.7 Palair Reservoir Scheme

T.S

Major

Completed

Approved

Operational

4.8 Nagarjuna Sagar Left (Lal
Bahadur) Canal-16+17th Branch
Canal offtakes from NSLBC Main
Canal @Km154.593

T.SJ/AP

Major

Completed

Approved

Operational

4.9 Nagarjuna Sagar Left (Lal
Bahadur) Canal —-Mangapuram
Major offtakes from NSLBC Main
Canal @KM164.752

T.S/AP

Major

Completed

Approved

Operational

4,10 Nagarjuna Sagar Left (Lal
Bahadur) Canal —Bonakal Branch
Canal offtakes from 21st MBC
@Km14.030

T.S/AP

Major

Completed

Approved

Operational

4.11 Nagarjuna Sagar Left (Lal
Bahadur)Canal —Madhira Branch
Canal offtakes from 21st MBC
@Km?71.850

.T.SJAP

Major

Completed

Approved

Operational

4.12 Nagarjuna Sagar Left (Lal
Bahadur) Canal —Major to Tiruvuru
offtakes from 21st MBC @Km
83.515

T.SJ/AP

Major

Completed

Approved

Operational

4.13 Nagarjuna Sagar Left (Lal
Bahadur) Canal —Major to Kakarla
offtakes from 21st MBC
@Km94.699

T.S/AP

Major

Completed

Approved

Operational

4.14 NagarjunaSagar Left (Lal
Bahadur) Canal —-A.P. —T.S. Border
@Km 101.36 of 21% MBC

T.S/AP

Major

Completed

Approved

Operational
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4.15 Nagarjuna Sagar Flood flow T.S Major Completed Approved Operational
canal: Head regulator and
Appurtenant works

4.16 Alimineti Madhava Reddy Lift T.S Major Completed Un-Approved Operational
Irrigation Scheme: Pump House and

other appurtenant works

4.17 HMWSS: Pump House and TS WS Completed Approved Operational
Appurtenant Works
4.18 Bhakta Ramadas LIS T.S. Major Completed Un-approved Operational
Nagarjuna Sagar Tail Pond T.S/AP NA Completed Approved Operational
(Items 5.1 and 5.2 of Schedule 1 as

below)

5.1 Tail Pond, Spillway, River T.S/AP NA Completed Approved Operational
Sluices, Appurtenant Works

5.2 NS Tail Pond Power House AP NA Completed Approved Operational
Tungabhadra Project AP/TAIKA

(Items 6.1 and 6.2 of Schedule 1 as

below)

6.1 Tungabhadra Right Bank Low A.P. Major Completed Approved Operational
level canal

6.2 Tungabhadra Right Bank High AP. Major Completed Approved Operational
level canal stage - 1 and 11

Rajoli Banda Diversion Scheme KA/A.P/IT.S| Major Completed Approved Operational
(Items 9.1 and 9.2 of Schedule 1 as

below)

9.1 Head Works and Appurtenant KA/T.S. Major Completed Approved Operational
\Works

9.2 Cross Regulator near Sindanur KAITS Major Completed Approved Operational
9.3 Thumilla LIS: Pump House and TS Major Ongoing Un-approved Partially
appurtenant works Operational
KC Canal Project (Items 11.1 and AP. Major Completed Approved Operational
11.2 of Schedule 1 as below)

11.1 Sunkesula Barrage, Head AP

Regulator and other appurtenant
works

11.2 Link Canals from/to SRBC AP

Priyadarshini Jurala Project (Items T.S. Major Completed Approved Operational
15.1 to 15.5 of Schedule 1 as below)

15.1 Spillway, Canal Head T.S. Major Completed Approved Operational
Regulators and appurtenant works

15.2 Nettempadu LIS: Pump House T.S. Major Completed Unapproved Operational
and appurtenant works (APR Act, 2014)

15.3 Nettempadu LIS-Additional 3.4 T.S. Major Ongoing Unapproved Non-
TMC: Pump House and appurtenant Operational
works

15.4 Rajiv Bhima Lift Scheme: T.S. Major Completed Approved Operational
Pump House and appurtenant works

15.5 Koil Sagar Lift: Pump House T.S. Major Completed Approved Operational
and appurtenant works

Dr. K.L.RaoPulichintala AP/TS. NA Completed Approved Operational

Project Reservoir




32

THE GAZETTE OF INDIA : EXTRAORDINARY

[PART II—SEC. 3(ii)]

19.1 Spillway, River Sluice,
appurtenant works

AP/T.S

NA

Completed

Approved

Operational

19.2 Power House

T.S

NA

Completed

Approved

Operational

Reconstruction of Muniyeru Project
(Items 20.1 of Schedule 1 as below)

A.PITS.

Major

Ongoing

Un-approved

Non-
Operational

20.1 Head Works, Reservoir,
Spillway, River Sluice, Canal Head
Regulators and other appurtenant
works

Medium

Ongoing

Un-approved

Non-Operational

Medium

10

Godavari Water diversion to Krishna
Basin (Items 24.1 to 24.8 of
Schedule 1 as below)

24.1 Infall Regulator to Shamirpet
Lake on Canal from
Kondapochamma Reservoir under
Kaleshwaram Project

T.S

Major

Ongoing

approved

Partially-
operational

24.2 Infall Regulator to
Malkangiri/Gandhamalla reservoir
under Kaleshwaram Project

T.S

Major

Ongoing

approved

Partially-
operational

24.3 Infall Regulator to Dabba Vagu
leading to Pakhal Lake under
J.Chokka Rao Devadula Godavari
Lift Irrigation scheme

T.S

NA

Ongoing

Un-approved

Non-
operational

24.4 Pump house at 3" Lift under
Sitarama LIS

TS

Major

Ongoing

Un-approved

Non-
operational

24.5 In fall Regulator at Mylavaram
Reservoir under SRSP Stage- Il

T.S

Major

Completed

Approved

Operational

24.6 Vempadu (under Chintalpudi
LIS)- 21 Main Branch (Under
Nagarjunasagar LMC) Link for
Nuzivudu Br(21/10B), Mylavaram
Br(21/10A), Jamelapuram(21/10A)
Major and VempaduMajor(21/11).

AP

Major

Ongoing

Unapproved

Non-
operational

24.7 Budemeru diversion to Krishna
Basin

AP

NA

Completed

Pre-
TACApproved

Operational

24.8 Polavaram RMC- NS-LMC link
(Augmentation of NS-LMC
command of Blocks 21/11 and
21/10B

AP

Major

Ongoing

Approved

Non-
operational

11

Godavari (Polavaram)-Krishna
(Vijayawada)Link (Item 25 of
Schedule-1):

Godavari Water diversion to Krishna
Basin (GWDT allocated 80 TMC of
Godavari water at 75% dependability
to divert to Krishna Basin displacing
the discharges from Nagarjunasagar
Project for Krishna Delta, thus
enabling the use of the said 80

TMC for projects upstream of
Nagarjunasagar): Outfall Regulator
at Budameru

AP/TS

Major

Ongoing

Approved

Partially
Operational

12

Krishna Delta (Items 27.1 and 27.2

of Schedule 1 as below)

A.P.

Major

Completed

Approved

Operational
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27.1 Barrage, Head regulators of A.P. Major Completed Approved Operational
\Western Delta Canals, Eastern Delta

Canals and appurtenant Structures

27.2 Guntur Channel: Head A.P. Major Completed Approved Operational
Regulator

Note: *marked components are not in Krishna basin. However, since these are linearly inter-connected
reservoirs from Srisailam, so they are included in the schedule for effective control, maintenance and
monitoring of the system.

SCHEDULE -3

Headworks (barrages, dams, reservoirs, regulating structures), part of canal network and transmission lines of
the projects/components as per information available in Ministry of Jal Shakti over which KRMB will

ordinarily have jurisdiction

Sl . Category | Execution Approved/ | Operational Status
No. Name of the Project/Component State Status UnApproved
(1) (2) 3) (4) (5) (6) (7)
1 |Srisailam Project AP/TS
Item 1.20 of Schedule 1(Balance
\Works other than 1.1 to 1.19 of
Schedulel)
2 |Dindi Project T.S. Medium | Completed Approved Operational
Siddapuram LIS AP. Medium | Completed | Un-approved Operational
4 |Nagarjuna Sagar Project AP/TS
Items 4.19 of Schedule
1(Balance works other than 4.1
to 4.18 of Schedulel)
5 | Nagarjuna Sagar Tail Pond T.S/IAP NA Completed Approved Operational
Items 5.3 of Schedule 1(Balance
works other than 5.1 t0 5.2 of
Schedulel)
6 [Tungabhadra Project AP/TAIKA
Item 6.3 of Schedule 1(Balance
\Works Other than 6.1 and 6.2 of
Schedulel)
\Vedavathi (Hagari) River LIS A.P. Major Proposed Un-approved Operational
Bhairavanitippa A.P. Medium | Completed Approved Operational
Rajoli Banda Diversion Scheme
Item 9.4 of Schedule 1 (Balance TS
\Works other than 9.1, 9.2and 9.3
of Schedule 1)
10 |Guru Raghavendra LIS A.P. Major Completed | Un-approved Operational
11 |KC Canal Project A.P. Major Completed Approved Operational
Item 11.3 of Schedule 1
(Balance Works other than
11.1and 11.2 of Schedule 1)
12 |Gajuladinne A.P. Completed Approved
13 |Kotipallivagu T.S. Medium | Completed Approved Operational
14 |Priyadarshini Jurala Project T.S. Major Completed Approved Operational

Item 14.6 of Schedule 1
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(Balance Works other than 14.1
to 14.5 of Schedule 1)
15 |Koil Sagar Project T.S. Medium | Completed Approved Operational
16 [Okachettivagu T.S. Medium | Completed Approved Operational
17 |Musi Project T.S. Major Completed Approved Operational
18 |Dr. K. L.RaoPulichintala A.P/TS. NA Completed Approved Operational
ProjectReservoir
Item 18.30f Schedule 1 (Balance T.S NA Completed Approved Operational
works other than 18.1 and18.2 of
Schedule- 1)
19 [Reconstruction of Muniyeru A.PITS. Major Ongoing Un-approved | Non-Operational
Project
Item 19.2 of Schedule 1 (Left
Canal Network)
20 |Pakhal Lake T.S. Medium | Completed Pre-TAC Operational
Approved
21 [Wyra Lake T.S. Medium | Completed Pre-TAC Operational
Approved
22 |Lankasagar T.S. Medium | Completed Approved Operational
23 |Water Grid Project T.S. NA Completed NA Operational
24 |Krishna Delta AP. Major Completed Approved Operational
26.3 Balance Works other than Operational
26.1 and 26.2
25 |Utkoor-Marpally Reservoir TS Medium | Completed Pre-TAC Operational
Project
26 |Asif Nehar Canals TS Medium | Completed Pre-TAC Operational
27 [Veepunagandla Reservoir TS Medium | Completed Pre-TAC Operational
28 |Himayat Sagar Drinking Water TS NA Completed Pre-TAC Operational
and Flood Protection Project
29 |Osman Sagar Drinking Water TS NA Completed Pre-TAC Operational
and Flood Protection Project
30 [Shamirpet Lake TS Medium | Completed Pre-TAC Operational
31 |Saralasagar Project TS Medium | Completed Pre-TAC Operational
32 |Sangambanda Project TS Medium | Completed Pre-TAC Operational
33 |Lakhnapur Project TS Medium | Completed Pre-TAC Operational
34 |[Singotam Lake TS Medium | Completed Pre-TAC Operational
35 [utpally Project TS Medium | Completed Unapproved Operational

[F. No. R-22012/1/2021-Pen.Riv-MOWR]
SANJAY AWASTHI, Jt. Secy.

EIBLCET
e faeelt, 15 S[eTE, 2021

T3, 2843(H).—F7a 1T TLHT 2 S, 2014 & THATAT AL T2 [ ATAaH, 2014 (2014 71
6) (R =ad z&e Te=Td IoFd ATATAT| T 147 ) T &M=T 84 it ITLTT (1) FTT TaT orfReat T TIT
FLA gU TETa<] A&l TFe JI€ qTAT AT TaT T dATE o HAT H THAL0 FA & (o0 e o afiug
FT TS FLAL &




[¢TRT Hl—=ve 3(ii)] T T TSI © T 35

ST S Afafaw At oy 85 Fir IT-aTT (1) FRT V& RN & ATAT |, Feald TR o
28 W, 2014 T TETALT T4 oo are (FH =08 THH 997 SHSAURT Fgl TAT 8) FT T4 64T 3
TR LR FRT TAT AT aRASTe & v, Bfaaes, w@-wame 6w = & o zaq9
Steafea w1t w1 fAoaTe w21 8 98 2 S, 2014 & TH1ET 81 14T,

AT IFT AT FT 917 85 T IT-ATT (8) SHIL FXciT & Toh SHATUHST o F1AT | o1+F 1Al
ar-ary erferfaa arfae gi,-

(F) FAC-TATF To T fFare afa=aw, 1956 & stefiw wea wrfersron grer o o sfafaoray s
o e weer TS ST T o= ST AT HY TS & A LA I AT wd gu fRw wu ey
FIE AT AGET HI AT H T@d g0 TRATSTATA & ITAAT T5TT I S T&TF HT (S HTa7T;

(@) AT arer gaer 37 foheft o TS A7 H9 ST & AT aEA W ATHA e g 0 U G w7
STAT AGEAT [ AT | T@d gU [Aed F7 a0 Fad % AT A& e ff ScaTad [&ed H I8
EASIEEIREIDRE LS

(1) IALAAT TrSAT o AT & FIEAT AT IThT AZTAF AT F HETAT T GETET TRATSATSA 6 FAhvmeT o
TSI UH T 9 T AT AT GHAT AT (FHT, ST a1 G o9 § ATag=a7 g A Es e

(%) TETERT 7t 9T 9 RS & Aaior geeft Bt J=ame 7 sarhad 997 98 F91eTT #3996 79T
o THT afaSETet 7 sfav-TrsfiE Aar 5o fFare stafeaw, 1956 & srefi= F=a foF & 03 uger & T ar
TS AT ATEA T TRATSATE 6 o Ifeq arfeeweon & Afa@oat & Ao S Sl ITesgar 9w
ATRIECHE THATE Tl TEdT &, T lehl LT T&TH FHLAT;

(F) TH o177 F, g, % T Aegdal =T | AHiEs gl & e uw 39 |19

A T ATATTT FT 41T 86 FT IT-ATT (1) ITFY FAT ¢ o 9e 3a FHART R FHeam
A ag = Aterf== & refI9 99 FTAT F7 IAATqE Fagd & (o0 e us T Ve FHATAT 77,
JHA: ILAA! T5A1 § FHIF AaTd H gfafagics ¥ g e S & a1 § w012 =7 8 srHferd
ERuS el

AT IFT ATAFIT HiT 9T 86 T IT-GTT (2) ST FdT g T SALadt Tsai it Ty aedt
THAT 9T TS T IHFR FHIAT o6 g o (oI sraferg adT =7 (e FH=mRat & Ja9 a97 9l a1 8)
T G FIA o [o10 raed ATeat Iuerser FITuft i UHt LAt ol Jafaa Tsai § U Tqa1q § TArtra
oA SITUATT ST 3 AT 36 11531 § 8§ Yo & A< & d@d gu fafHias &

3T ST ATATH it g7 86 HT IT-GTT (4) Fea T TLHT Tl SALTHST Tl FAAATAF HlI
FXA W 0T T F 39T H, AT T TRl 7 (e o rferseer v v Ao 29 F forw g
FIAT & ST U (A3er F7 T AT,

AT 3 ATAT=H AT 9T 87 FT IT-ART (1) IUSY FAT g T TS ATeTIOTqAT HaAted weAt
ST AT AEa e #A F (0 aed® ST w0 (S, a1, STeAre, BfaameE 3= 987 e dw
T TUT U0 AT 9% METEa<l 9T Merady At u% 39 RSt § 7 BT & d@9g § vl
ATARTIAT T TTRT FFT SAHT T TR G AA-L0TF T foars Afa«ad, 1956 % Tefi= wioa
sTtersRont grer e o Aot afe #r 2, & s srfasgfa & s,

ST STafeh, SFq ATATHIT HT T 92 TG FIAT g 1o HIAAT, A TAT TTHIAF I AT &=
oI, T 3 fEawor § HSafaa Al 9% 9T argeal AqgEt § & @ g, Fud Rae suta 2 549,
2014 97 3 |, T TR g0 A0 Agre, fRen-fder, fAger smeer saeadl Teat gy #aifrad o
ST

3T 6 TFgaT, 2020 T AT oS Tfwg Hif T 9% § TETal Al TG4 dre a7 Taras
TET TG qIS TAT AT ATRTRAT ATAH =T Feed T Forr forzm =,




36 THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(ii)]

A AT, IHT ATATHAH T T 87 %l IT-GTT (1) FIRT T LTIRAT T TANT Ll U hes T HLHIT
Ffe=ra FedT g o TETEsT 70 Yoo+ a1 qraoradr MarE< qaar 92 Feferfaa srfgemmar #1 =7
FT, AT

1. (%) =9 ATEG=AT T AqEAT-1 ATLA-2 3T ATLAT-3 § 7971 AR Stor ofida (S, ater, stemer,
e Se=AT), TET Feas B AR AT TR0 AT F Hefad TRITSIATE 947 THF Tgaa 1|

(T) IALAAT TTAT T TRITSIATAT TAT TEHF TEIAF FAT & grorg 51 AT e Jarg & gafdra aft w1
FIAT TAT AT FLAT, ST 6 39T ATHHIT 907 9 3% aEdl gl § faiey & 8-

(i) TrETaT 1t faare arferwr (a=ee feagmer) g fRw o srfarfaort v eam § wae,

(ii) TewTAT HISE SE TS 5T G hell T T AT §F 5T &7 a1 Fhw 70 foeft a9t ar
RELCIETCEILHE £

(iiil) ST TS TIAHAT ST =7 Hael H qg-o/ 14 1T T &f 10
TqEIHUT- TH ATEAAT 6 A o o0, T8 qae o simar g -

i AIEEr-| S o G (T, &, e, AfHETE S3=e), IR St qedl & A
e & W TAT TREA 124 [Aate wedl g o 92 offd afvwa it gt 9% # stier gaer o
qAITAT ST ST H TETaL A&l JTee | 97 FISET a9 I Tl TS (STTerd Tqaiad &
T AT ATHHA Fed gu 00 T o] o SAHTL STATTHAT 1 ATETIOTAAT SATerhTiar g

i, SAIHAT-2 (ATTHAT-| FT T TIHE) A T TAT TR AT ST 6 5 oS T (I, aied,
STeTerT, FAfRaTE S3=T) TAT IRASHIA AT Tehl & T8 deah & AR AT G0 Areq
fafafdse Fizdt § O 9% TEras’ 941 a1 &t TiEawTar Rl 7 3Faq srrerf=a v g 85 #F
ST-GTT (1) & ITel & AT FHA [FIEd HOM, SS9 T9mEA, THe, @-a@rd
[EIGREET

iii.  SIEH-3 (ATEH-| T UF FaHe) A T TAT qANT a1 541 6 7 N & (I, g
SreATerT, fAfRaTes §e=T) TAT RS AT Gewl F AgY deak 6 AR JAT T Ared
fafafase #wxdt g oo 9w TamEdt 96 a1 it stferriar grit, At w3 afeafags i g
85 T ST-GTT (1) H TAT IUSTAT FTH % [l F ATAT STALUHAT T A F HATIT FRT
fAoarfaa fare s

iv. SUgET T AEAT THT-HET T ACET TSIT H STET A TS, THT TR A ST FIET
TeTredT & Teqefid g

(1) ShemuHeET sqg=T-2 # ey ahasEret av gewi & w@-wmE & O g6tea a7 aww et @i
9291 T TaT g, ST 98 ME9TF THH, ST Haidd 1o TR dehte UH R R

() =9 ATTTAAT FT ATLAT-1, ATIAT-2 AT ALAT-3 | FHFET AT TRASHAT F Fad oqOTiHe g
A & “SAqHITST FHAT T &7 61 Fafa T=r Tl ardll =i # HI T 6l T2 TAT T Lol Aaqaiad
TRATSHETT 3Fq ATTHIH F ITA & AqA e o aRug it g doF ¥ fow 77 [eiT F oqan
AT ATTHTT F TN AT AR TAT ATHIEA & AT FRIT| TETET ST faara TrrEewor
AT 3 ITEY-STT F ©2-3 F SUEE (F), (F) AT (1) F I & AeAqTNA, S{r-10 IT-AHF & Seeaiiaa
T &t T oS | At & fAfewe G stomm o sw wenee # o, gremaey e afaisEr &
ATTAF =T F T T T8 F TATAAT BIF T, heald ST SATART T TATALH ST qAT SF TA1 I TLATAT
T 9T AT AT, TETa< T fFare Sriesraor o & IUeg-Sit #f @<-3 & ITdF Suas! § 3feated
TATIH STATAT H TAFAT THAT SATUAT AT TeAa<d F=rE TRATSHT F AT J7 gl T=1ai T g &
T, 3] qaqar At T s

TSR~ TH ATEEAAT & TATST & [oI0 ATHITST 7 =l T TRATSET & ot s a1 7w =1 3w
g3 TRATSHAT ATHIT & ST




[¢TRT Hl—=ve 3(ii)] T T TSI © T 37

(i) T 85 il IT-4ITT (8) % TE () F ATHAY SALUHAT FIET AR 3T I<H AT AT il
ST 84 FF IU-a17T (3) B (i) F ATHATE o TRWE FIT SATHIRA 7 it TS &L AT

(i) AT ST AN FIT T hl-3TT ToATh o6 THTT ST THTE, T&l (AR ST 9T FLET
farwmr &t [F=Te T sgseefi oiw are e ot W aeresr g (e s
THF TATT ST gl T4T ) G ATHITST 7 T T gT; =T

(i) TR Sfemeuaet a7 T ufras srerEr SuHT g uger I TS, ST gt w7 a7 o
gfeadd g (S ARTY, &HaT, AT, T8 a7 €009 § 9Ed9, 39w [6gsl, Sagil, U=
AL, WAL TAT qgL HCAATA, I, AL qAT FEawor qeasht, Far1 RU I a1 F#ar9
& | IEad, HE | IRadd a9 S STAar # g o)

(T) T ATILAAT F TEET AT TG T &I, HaiT SATs qar a Ara=a9q, 1968 & T Tfoa
FAT ST qLeAT T, THT Mgl 32 odt 9%, ST Fea T qLhE g ey it S0 o qeg=1-2 §
fafafdey afaeEEt & 2fF veye § ofie Semuwdl gy #1970 qeear ga9df oy Fwrr H
ST=EUHET T Fgrdr HTm

(F) AL T AT AATTHT 0T T5T TLHTE ATHTAF ATTGTA o6 TFGA h (17 AR givT, S s’
FET ST AYERRT H ATIET AT G@T TAAT TETaT 94t § 18 & a6+ & dae # FOwshy s
AT F TFGT TAT FATH T 6 (0 THET GIed & JaH H GATg 7| SHSuHe! i are,
STATITAT % ST ofTT T AT gl TAT BIEed (aeqd TRATSATSN Aied sHh Gag HIAT & oo o T &
TATAT o Gael § ITALAAT TToF TLRTL GIET AT Q9T T Tl AT TATAT T F HIAT(ead FaTH
T T ITTARTE ZRTTI

(@) FTL=T-2 7 fafafae afRasEret Ot geat F g9 |, 360 SAEE=aT & A9 6 g § gl et
T i fahT 33ar, Sgaw =y, 3g AT, 9 G JmErea ar st § wree G
FAAT ST AIAT F ATHAT | IcT gI ATAT aAdT ST &d LT TLRIL T IO g

(ST) SATer TR TAT JETAT ST & et oft =i & SeuweT &7 ofeqel, aaed-ai=d, 9367 3 e
srtoar g Tl fonar stroam)

(F) =T ATIGIAT F AR H qE o Tgod =6 ATGAAT il Aqg=1-2 § 7471 FfAfEe ai=mew
TRATSTHTSAT AT TR (ST, T, STAT, AT Tq6T=qT) 8L deash & AN A U ATl
U sIATeT 911 @it |91, TH ATSEEAT & W il arE F SeuHeT At ATawRar & qdi
ATTT| TH AT & TRA Al ardes & g aqg«(-2 # fAafafde afi=mmes afwsmrst a1 ae=t *
Tqaeg | FE AT FT FT TET aH-ATS€ FHATNGR, ASSHITET AL IT FELT FHAIR AT A
T ATHFHLI, TH SATEAAT 6 SATEA ZI ol AT | SITSATLTHAT ol SATERTIAT o6 ST AT

() 3k st o srefie vt o forw o & gag § o 3w o ar are e o g, wefiedy, Sueee
= ATEgEAT it AAgA-2 & qd Afafae i aR=ree * e =1 0 & 3uay U afrsEret &
TRETAT T TR & TATTITF TRAAT digd AN | TRAETAT TITSIHTS AT T2l & gag § T
oS =1 a2, &y, ST, AfAEET &), sqg=r-2 § 7or Gfafde == afag=er it sqg=r-2 %
i fafRfe i o= % o =o 8w 3 ey Ut afasare & aR=res i a7 FurasTE
gfvaad dfgd @0 N1 78T deds HT el oY IRuT @14, 39 AIE9gadr & TH 6 ara &
Streeumet #7 sfaarrar § T =0 Afag=ar f7 JqgEl-2 * i ARy ai=ee
TRATSATSN & 1T, =0 @€ % ITSd TATATF TAAA! Aigd TRITSIATSAN % TRATAT 0l dE F AL
g

(@) ATEAT-2 § A TR=EET aRASETsl 31 g2 & 9 T a7 (S0, ard, e, s
T, AT Aed® & 2 T ITU0 ATA1 & a9 H,3F ATA=aq F qefie FraverT aRay, STy,
Fetae, T, feqa afEsEr R, aRASET a1 9ed F 9 & TR | Ao J7 FEdqTa,
TRATSAT & HaTad FIs qvF AT AT 37T IHeh ATTURIER FHIAT & qad H A5 9T TgIaF ITHI,
TH ATIGEAT F TTEH 6l GG F STSACUHST i STHIAT § AT TH ATSGAAT ol ATLA-2 F




38 THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(ii)]

g ARy o= aRTsEEt & ™, o0 @ F 999 TIEeds qadadi digd UET
TREATSHTAT & TRETAT T A | AR g

(3) = ATIGAAT F THH Al ARG & A5 &A1 AT TATd % AT, e TILT T AT Al 1757
TLHRTL) TAF I T FUE T HT THHLT TTEIHE THT TG HIT A TH SAROHSAT S GTd | STHT
TR STTOTT ST ST umET i S FIT AT AATAT & F FLA § TEH ST

(T) AT TR 3T AT ST F Fedt & forg srafera et Mt = & s B of amrer
H, STeTeT F AqHIGA *F AT SHATHSAT A=ETT § ITH TG0 F Ugg &l % fiaw 396 §F ara §
STHT | Haferd T TCRTE, TRATSHTA IT Fehi i Shemeudey F Foai § et off sraifea =
st gt % forw o avg & SreRa g, o v [t wr G 7 S w5 F Fwwr
I gl

(%) 3T ATATHAH FT AT AqEAT H Itedrad feostel IedTad, ITeuor e foraqeor & Fatera amaar §
I ATATIH F ITFLT F AT SATAUHAT T 9w 70 fFrgiat, antast Rrgiar, Faer ¢
T T, Aq=T-1 7 FAfAfa aRASEret & daer § 41 Tsa1 317 @0 A7 ST

(1) Ff= FTE 7 3I2aT ¢ T I Afaf=ae it gr 87 i IT-TT (1) F q2d I8 el Fafia Foret
TR 9¥ SHeuweT 7 Afaiar g sr2ar Jgi, ar Ug 919 1 39 9% fAfFe & oo &
TLHTT T ST SATUAT 3T T TR T A2 sifaw grm

(T) ATLAT-2 H FegiT AR RIS a7 FTewl & q9g § 3 ATI=a| i g 85 i IT-emT
(1) & 1 =i AT Fex AT BraTRaTT ST Sfoafad Agi g, Hatdd Ted LR Hl ITLardd gl

2. T F ATATE Fa 1T AL, I ATAEIT T &7 86 FT IT-LTIT (4) o STelT T&=T ATREAT T TANT
FIA U, AL TR 3T AT 0T 15T HLRI ] AT o SAITAT 1 [Hael Il &, AT~

() STrameuaeY =5 ATEREET T AT Fedl FT AT FEA F foIT Tehrerd it g F o9 2=t & fav
T FHT TRSATCHS HXAAT T ATHIGT 3T ST T AT Haid G § qamea Gl AT & 9af &
ATETIAT T THIH F T TIATH F

(F) AT T AT AT 05 T TEHTL TATIRATT TH ATELAAT o TEA &l Al ag & gf, Tarad
TRATSATSN & H9g § AT I ARG F T H5 G- TRASET TRATT gl g, ATeg=eT #r
FEAl-2 # e aRasEret a1 west (93, g, soeE, [Afamms @), 988 dedw & fer
TRYUATESAT T STTARTRAT STSAUHET T T a3g & HIT ¥ T qTeh I<h AT +aT HiT g 85 T ITETIT
(1) ¥ Sfeafaa Fcai T 9T FLd § TeOH TA1IT 57 Tohl

(1) FET FEEHRE T TH ATIAAT 0 dqgHAr-3 § [y aRFsEret a7 aesi & g9 § o9 |
STEFEAT & ATeAH & 3Tl et o, Hafed Tsg qLh qRASAre w1 J90rEd, [Aad e, T@aT #iin
TATAT STACTHAT T AT T I AT AT &1 85 Y IT-oM=T (1) | TAT ITSTAT 2

() AT TR AT qANET T 5T AR TATRATT H ATALAAT & IH Al qrg F gl, Tarad
TRATSTATSA o Tae § AT 39 ARG T A Fls AL-TATAT TRATSAT TRATOIT &1 AT 8, SHseuda’ &
o sqg=r-2 § BfAfde aRasEret a1 weat F avft 91 F7 A 7 st FHArge wf
stafagie & foro e smeer ST w46

() e TR AT TSR 6 5T AR TATRATT T ATGAAT 6 TH Al qrg § &, qarad
TR F el § 7 I a1 o 9 e T-TRATAT RIS IR=rterd gr ST 8, Sremuwe’ &
T 87 1 % g (1) 30X (2) F o7efie /Rl % Siaqeor o o, St g STet § % Ard uw, Ia aer STy w0

(F) AT ST AL TH ATIGAAT F THAT AT ARG TF AT TRATSTAT 9T T T8 THT FIT AT
T TH T T ST T Toh 36 TITSIATSAT T HeATHT AT STTHIET Ih AT AT & TS & FTATL 30T
of i ofium it T 9o § o U Al e & aqEm 981 w2 o srar g1 7t T8 Afew==_r & Twee &
T Hald & HIa< A(S ATHIGT AT Aol (AT ST § af Sth I Tl el 91 e THATSHT 7 I AT
FiforsR TR=Ter T|Ty 7 AT ST




[¢TRT Hl—=ve 3(ii)] T T TSI © T 39

(B) AT TST TLHIL TH ATAGAAT o T % g Aol & AL 38 ATIHAH 6 ITAET o LA T
o aRwg it T SoF & Forw U A e F e geaithd i AEad/maarad aRasHTst fi
T FGH T 28 ATSEEAT F TR F T M F (A G0 % i SAqHIed T A8t AT ST g ar
U QU7 SAAGHITST TSI T T= 1A SHIE g1 ST

3. IE ATILAAT AE 14 3(Fga, 2021 § TG 2T
A1

S QTR HATAT | ITAed AT o AT THE T (I, AT, STAT9, AT §3a9T0), 98¢ dedsh
=7 f2eaT, i aRerSaTett / sresht Y aTear ATl T SATEHT & ST uHeT F7 g

.. TR &7 A1/ T ot Rufa AHRT | o A |
qF fafy  |ufemes 6 fRafy
(1) (2) (3) 4) (5) (6) (7)

1 [AEmET EEIEE] RIECI i HETH ot LU afvETierT
(e TRTeeet) 1.1 iy

(i) Toaetar & =7y [T &1 aiy

(ii) st % forw Srer ot

(iii) TeTUgT F forw SeraTr

(iv) Taoeet F gEdt s e
EERECIERINE i i B FAV BRI ED
EEREC T

(v) seomey i S o 9=y
FETaE Afedl & dr9 qge/ FammE

STAE AT
1.2: 1.1 % & s 9w &

2 | F AT Feor udt qeTy ot FHIET EIEEIE K]
(SEHATAH) AT FTSIAT

3[R T AT udt qeqHq qaq ST gfeEaTtera

4 [[EETH Ok qHIT qEEes
TRESET (V), 8% AT Fied ST
o roedE § 42 B

4.1 Treraew =S g Taq 7 gfi=Tfera
(freamsdt):  Sererwr, wg@ w,| TR =T TR
Ruerar siie 94t Servrarg, fher a9,
Ffrefady, M e, St
qET AT

HHTATHIET THE

4.2 Iear it AT sre
FOUT 4T % forw 80 HuwHT ST
% foo arumdt Tm wwR
ANCHATERT | 39T IRATSAT60 %
oo siafva 80 Fruwet S &7 =
CUREAR]

73
]
:




40

THE GAZETTE OF INDIA :

EXTRAORDINARY

[PART II—SEC. 3(ii)]

43 Foor TEr AT AT WE A
TR s A e
(Trerrae® afESHT % srefier vHuE-
TAugHY Fq7E (21/11, 21/10f) Fr
[EESSIRS

Tt

EELLER]

7- wiv=tfea

4.4 TATITH FIESl TATHH qTa<
e 960 ATATE

- wfv=rera

4541, 4.2, 43 A7 4.4 F Famw
AT FTF

EY

EIRER ]

46 THT ¥ ATel  dFHeAAN
TAAETE  (TerEe e
afEsET F oFEe o ar e
TEH FEAT)-9T gI8E (TATaEH &
TATAT o THTT THHRT HATAT & 2l
ST

4.7 FaA 7T 4.6 FT 99 F1F

4.8 TSI | UAMEUH (TATIH
[EEIERC IR I G ol o A e O
LN B 2 1 W e B i
(TTATIT F TATAT F TETT SHF
HHAT & gl STUA)

4.9 FaA 7T 4.8 FT 99 F1F

410 wT 4.2 F foo odear
UAAETH (TeATaed & T &

T TEEHT HATAT 98 gl JTUAT)

T
(2/6/2014 %
T=TT )

4.11 TEITATIEAH § TAAETH-0T
BSH AXO- | #@T W- | | WY
(TETETH & TATAT o TETT SHH
EATAA 9 gl SITUAT)

™

(3 T=TT
2/6/2014)

4.12 TEOTATIEAH H UASSUH-
4.11 % AT s &

A STIT Fied SIS (TETEdT TeeT
ERIED)

5.1 AT |T IS STty
EEEIGEIR]

5.2 Ffarer v/, fher aTe s
ERECRRERIEE M e M ot B
T Iwer o7 fUe sty weer s
ERike]

5.3 5.1 3T 5.2 F 87w 9w &

TTERIET § TesmE e

qLTH




[¢TRT Hl—=ve 3(ii)] T T TSI © T 41
6.1 97 23
6.2 6.1 % fEaTT o9 w7
7 [FAIEt § uAsE " et =T qad FAqAIed | - afErtad
(2/6/2014 %
TET)
7.1 =0T ST =TIl F O
ELSkl
7.2 VT 9¥ qEA fAAmwe- A
TAuAHl RISt A &
erefte 2197 9qE o
7.3 7.1 3 7.2 % ffamw aw w71
8 [ATTeATE § UAsTEUR dt =T ot ELRIIE] EIES I
8.1 TF Zra e
8.2 8.1 %F ffaTy oo w1
9 [dHeT I H UAALTH udt qeTy ot LU gfeaTera
9.1 97 gr3H
9.2 9.1 %F &y 9w
10 [Fere aifire fow | T | AR | aferRe
10.1 AEgd 787 ¥ g "8 qail
EREAERIEED
10.2 10.1 % f¥ramw o9 F13F
11 RS R oS auE EELl o AT TRt
12 [ are afegeEr- =wor- || fue FET o ERCIIEG] TrETter
(T=HIE 3T ATATHAIL A7 )
12.1 =it T AR TRASET F700-|
% avq SEEieT FES & AEe
EIEGIREEA R AL A E R IR E T
12.2 12.1 % Famy a9
13 Efewwr ae yar J8e (TEmas|  dum EELl ot LRI EIEEIE K]
S e 79I Ty 1)
14 [Few AT YET gfigrseT e EEL ot ELRIE) gfefera
15 (FrereaT=T afEseT e EELl Eul TE -2 Tt TRt
16 [Tr=TeH TS e qETT ot TE-2 Ut TRt
17 [Aeera] TS g L ot Aot RIES I
18 [wiATEeer fH=Te arEseT e qETT ot ERCIEG] TRt
19 [eavt FRATSET e qETT ot TE -2 Tt TRt
20 [@MTE (F&7Hd) 3 CAL qeTq ot -2t gttt
21 RTHTE TRATSHET g HETH Eul TE-EruHT KIS IED]




42

THE GAZETTE OF INDIA : EXTRAORDINARY

[PART II—SEC. 3(ii)]

22 [qaTE =T ahasEr fiug HeTH kUl ERRNEGH S IEE]
23 [{IT HAT TS g HeTH o TE-EruET S IEG]
24 |t TS auE HETH Eul TE-STuHT KIS IED]
25 [@Tfer@ny afEsET CiLe) HeTH ki &3-St RIS I
26 [Tt i g HeTH o TE-EruET S IEG]
27 [@EREET] TR auE HETH Eul ERLNEGH KIS IED]
28 [FATAT TRATSAT CiLesc HeTH ot ERCIIEG] AT
29 [@EfEany =vor-1 v 2 e Ty ot ELRIE] arETtera
30 [remHeraTy =TS afirsr g HeTH ki ELRNEGH AT

(TAETT A1)
31 |[FEaaH HiA auE HETH Eul TE-ETHT KIS IED]
32 [arefrae afarrsHT frug ey ot ERRNEGE Tt
33 [AEZAT] AT CiLes HeTH ot ERUIIEG] afvETierT
34 [mETETREY gfrSET g HeTH ot ERRNEGH AT
35 [ft =Y AefRreeT v FHueTdeett avrer | Aue ey ot saqeted | fe-afErfem
36 [TIeram] STAT9r TRFTSET CALG qeTq ot LRI gfeaTera
37 [Ifer@n Semerd TRATSET CiLeEc HeTH ot ERCIIEG] AT
38 [sufaaTer® ST ek HETT oF ELGIEC] TRETter
39 [garTfeam] SererT wiiarerT e EELl ot ELCIEG) af=Tte
40 [ram fH=TE g auE TET o ERLNEGH afv=Tfera
41  [FETeR ThSET CiLes EELl ot ST gfeEaTtera

(T i) - sreT
42 [Treas Serers aRFrsET e HETH ot ELRIE) gfeaTtera

(TET)
43 [SETETEYE H USTEAR Sresia AreEr [ fro HETH queg | fw-afErta
44 [wTeraT ST fu =T qaqd ERLNEGH afv=Tfera

(2/6/2014 =
THT)

44,1 FTTET § ST ST
el /TR F9T

44 .2 TN,
i 3T I T
EEASH

44.3 9 | 9T 84,
ST, TEAATST 37T aAT

44 4 FISTIEET GRT T THITUS




[T 1—=v= 3(ii)]

HILT T TSI . AHTYTL

43

e T TET IT wE
RRIRET

44.5 TAFTAREATIHeAT STATT Fi
AT fEATSIT Feg F ST A e
(GRIGED

44.6 44.1 T 44 5% a0 99 T

45 [reraem gt (Rt 1| o EEL aqq FqERd | - gfiErtea
/) (2/6/2014%
THT)
45.1 FHIAT § 97 g8
45.2 45.1% famT a wr
46 [S=ETERT TF TS EEL aaq AT gi=Tfe
46.1 TR | 99 Zr36
46.2 THOT T -uTES Hio o] fow LT Taq FaqHIET gi=Tfe
EAARRIEET (2/6/2014 %
THT)
46.3 46.1 3f¥ 46.2 F FamT oaw
KR
47 [qUFEH ST auE TET qaqd FAqAIRT | - ahETtera
(2/6/2014 =
THT)
48 [FiETan] TRATSET CiLes HeTH qaqd LU afvETierT
49 [MTEEHaan] TRATSHT CiLes: ) HeTH qaqd AT | - ot
50 [qerHaT] F=ETE aRESET e HETH qad ELCIE] gfeaTtera
51 [ow amm g fE (FEr x| dua =T ot ELCIEG) afETter
e UH) TRATSHAT
51.1 R afg F doe e =t fua | anpagt ot ELCIEG] afETtera
LT % BRI Td- R a a2l grar
rgdl | STATq
51.2 FfRT 97T i <At erget & fuw | AanpAgt ot ELRNEGH afv=Tfera
=0T | S 1 3 o sremgf gt
51.351.1 3512 F Ram awsd | fua =T ot FHIET gfefera
52  |gvEm e e qeTq ot T3-St afv=Tfera
53 [eqeaHTed e g T ot Aot KIS IEE]
54  [A=TT TTH Hiel g T ot Aot KIS IEE]
55 [Tt |TT (J) e HeTH ot TE -2 Tt T
56 [CIeTTa] STATIr T g T ot Aot KIS IEE]
57 [arfereeg (Faw) Hue qeTq ot T3-St af=Tfera




44

THE GAZETTE OF INDIA : EXTRAORDINARY

[PART II—SEC. 3(ii)]

58 [HieTeett gqud g foree Frum qoH o ERREIIED] af=Ter
BEIEEIEEL
59 [FEFdt g=T frug T o ERREIIEC] af=Ter
60 [T afarsT  aefie wiwe THTH- TET ot EREIEGS afefer
qe¥ % 18.98 WS U¥ sy Fv| UH (Sfres=g=ret
EREeRERILED EEISERELE
Il % STEe-T
F a9 VII(T)
* ATET
61 [ttt S s wfew THTS - EE T EREIEGS afefer
ruw (Sfregtén
TaTS-
IUTEY-1 |
AT F
a4 VIl (T) &
ATAT T
THUE-ETUE
THATIT
61.1 =% (ATUTH-FIdT)
TS
61.2 g2rEme avTs
62 [ETET AN TRATSET CiLescH HeTH ot AN TEl AT
gt
63 [gf H uw wwEEwr  wwiRar| fuw =T aaq FaEIRd | - aiEtte
SIS
64 =W foree f=me ToET froe FET o AT af=Tfer
65 [@Te TREATSET o qETH ot AN ARl TRETteT
gt
66 [refiEme Tariug froe EE ot EREIEGS af=Tfer
(FTT-RTHT)
67 [TCRTUA=ATETH (Ti-3HT) frum =T o AT Ti=Terd
68 [Toa<: CiLesc EELl qad EELEE] gfeEaTtera
(FremeTeraTw) Tererua
68.1 F=Teell § TFT Er3H
68.2 68.1  fFramT o w1
69 [FaTeTH (TSt TFEH) Gl T=T A g | = afErtea
TAAETH (2/6/2014 %
TET)

69.1 VST Freg® (A1), FaTH




[¢TRT Hl—=ve 3(ii)] T T TSI © T 45
(TH), FIEWEH 5T & 6 9 F a7
b7 g d-
69.2 TFETIAFT, fow | a0 omf | wATR | o
ATETSTT SeTeT AT oAt grar e Tt
69.1 ¥ 69.2 F f&ETT 69.3 AW oot
FTE

70 [Ags Sefagd TS (Tt S | ARt ot TS | wfefer
i fee) f-frog| g

71 [ers qrET FivE AN ARl ot T3t gfeTfera

|

71.1 TG, STATIMT 3T Frl 97T q@<
(i) 319 f¥rers dru=r 240 #TTATe
(ii) FTT3¥ frer= dru= 460 TRTTETE
(iif) STRTTE TEL AU 25 AT
71.2 71.1 % @m0 o077 A9 FF

*qF-ETUHT TRATSHAT I AR JET ST

YA -2

S AR WA | IqAsg AT & AT TL@ T (S, q0, STA19r, Rarae §3=9am), 782 aeash
T e iR aRASATET /et B TR Areq, e 9 shsmuHAsT & stféewre &= grm

F.9. | aRIrSET F AT/ T Juft
3T

Raf

ELUIEH
Rafy

It i qarE
T gfEmeH
CORED IR

1M 1@ @) (4)

®)

(6)

@)

1 UEEN ST AT | Aug-udr HETH
()
AT 1T AT 1.1

(i) (Fo=rar & | fAgr &

ater
(ii) sTrUwET % forw ster ATt
(iii) TerUHHET F forw ster AT
(iv) TeroeEst § gEd i
T wgras ATt F &=
Tev/affmmT s

(v) smeuHet # =reft osie
TEdl HEEE® A&l & dd
BEYEIRREGR: RS

ERCIES]

KIS IED]

2 TATEaeH gRESET T
AT (V, 42 97 37
Fiad AT FUH F TiAwarg
F fAehe gafera o

AIEAT-1 FT 7T HEedr 4.1 et =T
(T fH=TE afErsET

7- gt




46

THE GAZETTE OF INDIA : EXTRAORDINARY

[PART II—SEC. 3(ii)]

(fremedy))  SemeE,  wHE
T, Foaerer o 7t e,
o, FAfaedtdre, AT
Weted, TARIE FATT U
AL AEHAT THE

ATLAT-1 HT AT HEAT 4.2
(FoT e AT F e
9T FOT dEr & fow 80
fuwer st 2
IRICIE G IR I )
AT & UL IRANET 2q
T 80 ot S
T ITANT

EIRER ]

AT 1 FT 9 4.3 (T=Ta]|
F I T S AT o
FT TTH AT T (TAH-
AUt FwEiE (21/11,
21/10eY) wreraew afesT
% Sraera))

gt

FqEAT 1 FT 7T 4.4 (960
THEs] WA, T AIATEH]

ZTES! SATHEH 1E)

7= qi=TferT

ATIAT 1 FT AS 4.6 (TH ||
qIeT FFEETAT  TAALUH)

(TreTaey =T RS
arefera &= w1 [{=rE qeam
FAT)-9T ZT3H) (TATALH H
AT % TETT TH a7 HY
& StTusm)

ATTAT 1 T AT 4.8 (AT
# TersreuH) (qreraey F=r
qfESHET Foamefora e &
f=TE WA FE)- 9 grsH)
(TETaH % HATAT % T
TH g F¥ & o)

aTgEr 1 &F " 4.10
(TEEET TeerguE & form
ST | T AT 4.2) (TAmaH|
F AT F 9T 30 d99 F

(ERISIRL)

0T (2/6/2014 F
qATd)

a1 F AT 411
(TEIAH TASEUH-99 2139
T -1 AT wqL-1) (T
F HATAT F THATT TH §8 FY

RIS

Tof (2/6/2014 ¥
THT)




[¢TRT Hl—=ve 3(ii)] T T TSI © T 47
3 HY ST e A2 (TErEd]] ot EEl ot ERGNET] qfTrerT
et )
AT 1 & #E 5.1 (A9
Ud SIS, AATeATH T,
ool TH, HIES A" U]
[EECREEEIR))
ST 1 T AT 5.2 (AT
ie/amod, fher UTas i
KRR RIEE I C LA )
real IeeT, TRt IeeT §iv
KIRIRSC VL)
4 TTONTET T TAATH Tt ey ot TF-FTuHT it
aE=T 1 F OHE 6.1 (4T
21SH)
5 EEIERSRRUCE ot HeAW [ Haqd (2/6/2014 | sEqeed | dw-ahETea
F THT)
=T 1 A AT 7.1 (I
AT FOT-1| 9T 9T ZT3H)
aTET 1 #w "wE 7.2
(Rt Taemeus % s7efi
¥ UAUH UAUHET 21 i
ERCAEER ER (A ERIEED)
6 FANTAATS § TAASTH udt =T ot LRI LIRS IE]
agEr 1 it mE 8.1 (UM
21SH)
7 AT IH H T UH dt qeq ot LRI EIEEIEE]
agEr 1 T mE 9.1 (UM
2TSH)
8 A qRR aRESEr- =w- Il duE HeTH o ERGIED] qiETrerT
(T=HIE 3T AT AAIL 19|
%)
=T 16 AE 12,1 (fF T
AT qREFSET =Jw- |
el T egr F U
EIEGIR G RAC R R L DIE ED)
9 FTATTT T TSIAT o Ty | Tad (2/6/2014 AT af=Ttera
*F THTA)
ST 1 T 7 44.1 (FfETE
REERERIE R I E IR
ET9TT)
aTEr 1 AT wE 444
(FISTAEAT AT orHTUe




48

THE GAZETTE OF INDIA : EXTRAORDINARY

[PART II—SEC. 3(ii)]

et & 8T a¥ i fAaTe)

agEr 1 fT "E 445
(TARTARIEATIHTAT  STATI|

&1 o fgaree oy % vam

EIGRE I ERIEED)
10 [RTersaTs ST (ATt 1 CALE FT | =aad (2/6/2014 | swEifed | - qf=rfera
BRREITIES) % TETA)
aqg=Er 1 @ wE 451
(FTAT F TT ZT3H)
11 [S. FTeT OF TAASTH CALG) =T aaq AT EIEEIEE)
ST 1 T wE 46.1 (|
H T 2TSH)
AT 1 FT AT 46.2 (THE CALG) qeAW | |ad (2/6/2014 | ATHAIGT EIEEIEE]
fia-amae fiwm *iF 9@ * THT)
[ERIKED!
12 [ATITEeANEH SIS CilLe) FET (2/6/2014 % | fw-srqeifd | Se-af=rfom
THT) qAT
13 [T (FraTeTeray) EALe =T aqq - | g
TAAETH
aqgEr -1 #r #E 68.1
(FATAT IT 9 ZTH)
14  [fraem (TE gEEEH) (2/6/2014 % | Fe-srqerfed | e-afi=rfer
LSRN ELLG FET THTT) FAT
AT -1 # 7g 69.1 (st
FIAE (v), FEATH(TH),
IR o | 6 997 % &7
T 213 -1
69.2 TFREH fa7w, FaRes ot TF-ETHT TAHTTA T
fHue 2rar =T
15 [m=ge 99 fEeE afEsEr| sdter-udi- | 9n agt ot TA-EuHT gfeETtera
(=t T fRe) rm =T
16 [Brera= 9raw v AN A2 ot TF-ETuEHY afETter
whA | g

agET 1 AT 97 71.1 (T,
Srerer, fAwferfea qga &
ST ATeAT)
(i) T Fees fiue
HTETE 240
(i) @ feas fro=
460 TTATE
(iii) STFErE T8T fru= 25

TS




[T 1—=v= 3(ii)]

HILT T TSI . AHTYTL

49

AL -3
S ATfRE HATAT | IqAsg FAAT & AT TL@ T (S, q0e, STA19, A d3=9am), 782 aeas
w7 FREar Sl TRASHTSH /aeshi Y quer A1, g a2 shsmegwst &t Sfeaw &= grm)

F.9.

q R SET F°T ATH/
3T

el

Sroft

Raf

srHTe Rt

e it g |
SIS N
Rafy

(1)

(2)

(3)

(4)

(6)

(6)

(7)

UETaN] ST ST ([FTTear)
AT 1 AT 1.1

(i) (Faerar & =|Tr frgt &7 afer

(ii) sreuHHT F forT Ster 9t

(iii) TerTEHT F forT S At

(iv) TerwET § gadl s et werEE
UERIEEIE R FAYEI PR R L )

(v) st § =AY o qi=el "gra
ot % = Fgv/AtEwe ge=E)

frog-uft

weTy

AT

ot . 7.7 Foor
(TTHITAH) STATLT FTSTAT

qery

BT STATITT

weTy

TATEH & G TerEasy qF e T
(V), | ATAT FiaT 9O F ATeH o
42 frft)

AT 1 T AT 4.5 (A1 F 4.1,
4.2,4.3 3T 4.4 F a0 99 F1Y)

AT =7 F

agg=r 1 #w "E 47 (T H|
qrATdFeTaeTH TAASUH % 97 g3
F e (Tremay =T afEeET #)
FHTT &7 il /=TS IUTR FIAT)

AT 1 AT AT 4.9 (AEEr H
UAAEUH k9T EH ok fHEr
(Trerreres FR=TE TS % Fur &
=1 fH=TS SUets FTT))

aqgAr 1 FT wE 410 (TEETE
TSASTETH % T9 ZISA o (HA70)

01 2/6/2014
& T

ST 1 %1 A 4.1

(TRUTATTEAH TAAETH F F707-1 ]
ERUEVERLELENEEIL!

01 2/6/2014
& T

AT-srHIeT

AY ST Fled SIS ((TETaT e
o)

™




50

THE GAZETTE OF INDIA :

EXTRAORDINARY

[PART II—SEC. 3(ii)]

AT 1 T 7S 5.1 FT BIEHL (AT
ST SIS, AASATH ATET, Tl 9T,
Hage ATET S fasraw aman) 3w

aqg=r 1 T "E 5.2 W WIEHT
(AfadrerT AtsR/=a, fher 919 iy
AaTa®, TAT Swer, "ed Teer, uiHH||
et i e e )

T FEE A BIERY, TRNET H

weTy

kN

A

UAATETH

e et § uaensus

(2/6/2014 =
THTT) TAd

LS GRS

Fr-atE=Tem

FTEAT 1 T 7T 7.1 FT IS (I0- |
ST FT- || F 9T ZT8H) 3%

FTLHAT 1 F " 7.2 A FEEY
(FAaaEt uetemsud & arefie 213 7=,
% - a7 1g T @ AamEeE- v,
ATHHET)

T EEH W BEHT AWEAE H

TAASTH

ES

T EEH W BIEHL AFCTH H|

TAAETH

weTy

10

EERSSEEIET

AT

10.1 #egd Te¥ ¥ wfE el el &
ERECERIEED

10.2 10.1 3 foaTT 9w &

11

EEICKINEEIERISEI

12

S AR gREeET - =T
(TrgHTE ST ATAT AT A7)

74

43,

AT 1 7 12,1 F Frewe (i
AN qRASET S -1 F |
EETIET % THTT FTHRTAT TgL TT HTH|
IBRIGED!

13

AT ATE YATE TeX(TgHTg AT
REREKIRRERC 1))

14

FEHATIAS L1 TS T

15

EERGIEIRIERIEET

Ay

16

CEINERIERIEE

Ty

oAt

17

« E

qHEIH

A

18

FTATHTEAT (HATE T TSTAT

EHENERERE NI

Ty

EN N IR el LN R




[T 1—=v= 3(ii)]

HILT T TSI . AHTYTL

o1

19 T TRATSAT fum | weaw kUl TE-EuHT =TT
20 [@TEIE (ATETHd) AT o | "eaw ot TF-FTuHT EIEE ]
21 [THER 90T fum | weAw Eul TE-STuHET Tt
22 [ETEs F=TE qRASET fimm | weaw ki ERENEGE AT
23 [T AT ARATSET fum | weAw o @-EuHET AT
24 |erfeRmA TS fum | weAw Eul TE-ETuHET Tt
25 [ETeITE] 9T fimm | weaw ki Ta-HuHT AT
26 [TE T B fum | weAw o @-EuHET AT
27 [@NEE] T SET fHuw | weaw ot AT AT
28 [@AAeAT TRATSHET fHuw | weaw ot AT AT
29 [A<iE™] =AOr-1 T =L -2 o | "eaw ot ERCIE] EIEE ]
30 pramHemEs  fHETE RS kul ERRNEGE I
(TAETAT AT o | Aeaw
31 [AEATaTH A fuE | weaw ot A -EITEHT afe=ETierd
32 [ATee T TRATSHT fimm | weaw ot EREIEGE =TI
33 [Weeaw TreET duE | "Heaw ot EGEIEG afv=Tfera
34 [qETHiEEr afgTsET fum | weaw ot TR afeETiera
35 [dET FefEgT T wraTeATIeedt SO e =T qaqd FAANRT | -t
36 [TIeeTa™] STemerT TRITSHT dug | HeAw qad AT afETtera
37 [EATas ST TRATSET aug | HeAw qad AT afETtera
38 [quefraTers STeerT Ty gy ot AT gf=Tera
39 [MTATIREN] STeATerT TS duw | weaw qaqd ERCIIEG] afETtera
40 [ERTET = RS fimm | weaw qaqd AT RIS N
41 [TETEN] TS (FHATTHH)-TET fimm | weaw qaqd AT RIS N
42 [[aEE ST TRASET (TETEn) dug | "HeAw qaq AT afv=Tfera
43  [SRTETETIE H TgTan] STEHasid S H o | "weaw qad aqAIed | -atETtea
44 [FTeraT afEsET fu EELl qaqd ERRIEGE EIECIE]

(2/6/2014 =
TEITd)

AT 1 % 7T 44.1 FT GIEa?
(FERTET & 307 T et ® i
ET9IT),

ST 1% 9% 44.4 FT GIEa

(FISTIETHT R THITUE 3o F 987
¥ w1 T S

ST 1% 9% 44.5 FT GIEa
(TR R ATIH AT AT fi7 3%

fFasa iy & waw &9 THE




52

THE GAZETTE OF INDIA : EXTRAORDINARY

[PART II—SEC. 3(ii)]

BRIRED)
45 [FreraT ottt 1| S =T aaq aqAIted | w-afEttea
T/ fee) (2/6/2014 %
THETT)
AT 1 % 7 45.1 FT GIshe
(FRTeAT 7 5 2T9H)
46 [&. STEEE TAAEUH froa =T aqq ERIE] gfv=rfera
ST 1% Wa 46.1 FT GIEFT
(T H 97 gT8H) ST
AT 1 AF 46.2 T FEHT fug | weaw qaqd FAAIT AT
(Traear e o FamE e e (2/6/2014 =
ISED] THT)
AT TSR 37T from | AT IR | -t
(2/6/2014 =
THETT)
48 [T TS fluw | wewm T ERCnEG) gf=fers
49 [FrETpeTan] TRITSET aug | HeAw qad FAqAea | e-afErtea
50 [TerHE fE=TE afasET duE | "Heaw aaq FqHTRT afv=Tfera
51 [oa amm ¥ i (= o fmw | as of SRR i
T UH.) TATSTAT
51.1 gEaoar fefeaaama faa| fug | amg et o e =T
fordsr & sremgfd-fE aty % % grar
S IV
51.2 HSeT a0 fRaq RS § -] &ua | IR agi ot AT EIECIE]
S 1| % forg Ssremgf grar
51.2 51.1 3T 52.2 &¥ 0ear s &7 | ue F=T Eul AT RS NEE)
52 |[a¥ETE Hie fum | weaw oot TEF-ETUHT EIEE ]
53 [edFAHOTAT A duw | weaw ot TE-2TTEHT afe=Tierd
54  [[ETATARIH et frog | wew ot TF-Fy i
55 [FRITHIATATHTT (STeH) frug | Heww o -t T
56  [Tre=TTaT] STeTrerT frug | Heww o -t T
57 =g (F=) frw | wem ot HA | e
58 [AreuTet gaHa vaf forve = =hm | frum | geEw ot FATHIRT Tl
59 [gEell TR uH fug | weaw Eul FAAIT EICIE]
60 [T RS F AN AT gL F| UHU=- | 9=T o IR af=fer
STeST 18.98 Tt oY et F wiE| du (SFreegSet
IRRIKGET FaTs- Cl
VII(T) F
ITEg-1l |

IUT T F




[T 1l—=ve 3(ii)]

BIESEEIRISEE S SR

53

FIETT
61 [F=rett I IRA ST e THUE- | FE=T aad AT gt
Soa (Sfreegdtén
Fare- Cl
VII(T) =
IuTae-1 |
ERIEE D
AT &Y
THTH-ETTH
AT
61.1 5 (FTRT-HILAT) TS
62.2 gErETE AT
62 [aTaT AW g fivg | weaw ot AR ALl grar | gt
63 [ef. ST AT sTFaEHT GTUrtgar ureAs=r | Sue EE Taq FaqHed | fw-atETtera
64 (=W foree = =i e =T a7 EELCIEG) gf=Tfem
65 [&rer gfEET fua | weAw ot AN A2t grar | wf=fera
66 [T TAMEUH (ATH-HIFT) Froe =T ot FqHTRT gi=Tfe
67 [T U UH (UTH-SFHET) Froe a=T ot FqHTRT gi=Tfe
68 [ (FRremshTersaw) Tauarsus frug =T qaq EERCIES) TRt
ST 1 % W 68.1 & BT
(FITEEAT T 9T ET3H)
69 [HIATTHT (Tefia SHRH) TAEUd froa =T aqq gqEIed | A-afRErtem
(2/6/201435
THT)
ST 1 % W 69.1 & BT
(FST 9T 6 99T F AT 9T gred -
FIIZE (A1), FATH (TH), FATEH
EEVELS
TEAT 1% W 69.2 FT GIEFT frog | A AR o &t | v F fE
(TERH 7, T e @ grar qf=rfm
T
70 [mTEE grEgrEdtagd AT (TR fEe - | A ARt G | e
T TR ) uft-AroE|  grar
71 (e qreT FFer AR A=l TE-EToH Tt
uft-droE| 2T

STTEAT 1% 98 71.1 F7 GIEa

[T, €. 3MT-22012/1/2021-97. 13- THAE]3MY]



94 THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(ii)]

NOTIFICATION
New Delhi, the 15th July, 2021

S.0. 2843(E).—Whereas, in exercise of the powers conferred by sub-section (1) of section 84 of
the Andhra Pradesh Reorganization Act, 2014 (6 of 2014) (hereafter referred to as the said Act), with effect
from 2" June, 2014, the Central Government constituted an Apex Council for the supervision of the
functioning of the Godavari River Management Board and Krishna River Management Board,

And whereas, in pursuance of the powers conferred under sub-section (1) of section 85 of the said
Act, the Central Government on 28" May, 2014 constituted the Godavari River Management Board
(hereafter referred to as the GRMB) and the same became effective on 2™ June, 2014 to perform the
functions mentioned therein for the administration, regulation, maintenance and operation of projects as
may be notified by the Central Government;

And whereas, sub-section (8) of section 85 of the said Act provides that the functions of the GRMB,
inter alia, shall include, —

(@) the regulation of supply of water from the projects to the successor States having regard to the
awards granted by the Tribunals constituted under the Inter-State River Water Disputes Act, 1956 and
any agreement entered into or arrangement made covering the Government of existing State of Andhra
Pradesh and any other State or Union territory;

(b) the regulation of supply of power generated to the authority in-charge of the distribution of power
having regard to any agreement entered into or arrangement made covering the Government of the
existing State of Andhra Pradesh and any other State or Union territory;

(c) the construction of such of the remaining on-going or new works connected with the development
of the water resources projects relating to the rivers or their tributaries through the successor States as
the Central Government may specify by notification in the Official Gazette;

(d) making an appraisal of any proposal for construction of new projects on Godavari river and
giving technical clearance, after satisfying that such projects do not negatively impact the availability of
water as per the awards of the Tribunals constituted under the Inter-State River Water Disputes Act,
1956for the projects already completed or taken up before the appointed day;

(e) such other functions as the Central Government may entrust to it on the basis of the principles
specified in the Eleventh Schedule.

And whereas sub-section(1) of Section 86 of said act provides that the Board shall employ such staff
as it may consider necessary for the efficient discharge of its functions under this Act and such staff shall,
at the first instance, be appointed on deputation from the successor States in equal proportion and absorbed
permanently in the Board;

And whereas sub-section (2) of Section 86 of said act provides that the Government of the successor
States shall at all times provide the necessary funds to the Board to meet all expenses (including the salaries
and allowances of the staff) required for the discharge of its functions and such amounts shall be
apportioned between the States concerned in such proportion as the Central Government may, having
regard to the benefits to each of the said States, specify;

And whereas, sub-section (4) of section 86 of the said Act empowers the Central Government, for
the purpose of enabling the GRMB to function efficiently, to issue such directions to the State
Governments concerned, or any other authority; and the State Governments, or the other authority shall
comply with such directions;

And whereas, sub-section(1) of section 87 of the said Act provides that the Board shall ordinarily
exercise jurisdiction on Godavari and Krishna rivers in regard to any of the projects over head works
(barrages, dams, reservoirs, regulating structures), part of canal network and transmission lines necessary to
deliver water or power to the States concerned, as may be notified by the Central Government, having
regard to the awards, if any, made by the Tribunals constituted under the Inter State River Water Disputes
Act, 1956;

And whereas, section 92 of the said Act provides that the principles, guidelines, directions and orders
issued by the Central Government, on and from the appointed day, i.e., on the 2™ day of June, 2014, on
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matters relating to coal, oil and natural gas, and power generation, transmission and distribution as
enumerated in the Twelfth Schedule shall be implemented by the successor States.

And whereas, in its 2™ meeting of the Apex Council, held on 6™ October, 2020, it has been decided
to notify the jurisdiction of both Godavari River Management Board and Krishna River Management
Board;

Now, therefore, in exercise of the powers conferred by sub-section (1) of section 87 of the said Act,
the Central Government hereby notifies that the Godavari River Management Board shall ordinarily
exercise the following jurisdiction on Godavari river, namely:—

1. (a) The projects and its components over head works (barrages, dams, reservoirs, regulating
structures), part of canal network and transmission lines as specified in Schedule-1, Schedule-2 and
Schedule-3 to this notification.

(b) To perform all the functions and to regulate the supply of water and power generated from the
projects or components thereof to the successor States, as specified in Part IX and the Twelfth Schedule to
the said Act—

(i) having regard to the Awards made by the Godavari Water Disputes Tribunal (Bachawat
Tribunal);

(if) under any agreement entered into or arrangement made by the then existing State of Andhra
Pradesh with any other State or Union territory; and

(iii) Any other agreements that may be made by the co-basin States in this regard.
Explanation.—For the purpose of this notification, it is here by clarified that,—

(i) Schedule-1specifies the head works (barrages, dams, reservoirs, regulating structures), part
of canal network of the projects or components and transmission lines over which the GRMB shall
ordinarily have jurisdiction as per decisions taken in the 2nd meeting of the Apex Council covering
all the existing and on-going projects (subject to requisite approvals) in Godavari river basin in both
the States of Andhra Pradesh and Telangana.

(if) Schedule-2 (a subset of Schedule-1) specifies the head works (barrages, dams, reservoirs,
regulating structures) and part of canal network of the projects or components and transmission lines
of both States of Andhra Pradesh and Telangana over which the GRMB shall have jurisdiction and
shall perform the functions as per the provisions of sub-section (1) of section 85 of the said Act, such
as, administration, operation, maintenance and regulation.

(iii)  Schedule-3 (a subset of Schedule-1) specifies the head works (barrages, dams,
reservoirs, regulating structures), part of canal network of projects or components and transmission
lines of both States of Andhra Pradesh and Telangana over which the GRMB shall have jurisdiction,
but functions as provided in sub-section (1) of section 85 of the said Act shall be performed by the
respective States on behalf of the GRMB as per directions of the said Board.

(iv)  All the aforesaid Schedules are subject to modifications by a similar notification issued
in the Official Gazette from time to time.

(c) The GRMB may direct the respective State Governments for maintenance of the projects or
components specified in Schedule-2, as it may deem necessary and respective State Governments shall
carry out such works promptly.

(d) Mere inclusion of any unapproved project in Schedule-1, Schedule-2 or Schedule-3 to this
notification does not confer the status of “deemed approval”. Any completed and ongoing unapproved
projects in the Schedules shall be subject to the appraisal and approval as per the provisions of the said Act
and in accordance with the decision taken in the 2™ meeting of the Apex Council. Subject to provisions of
sub-clauses (a), (b) and (c) of Clause-3 of Annexure-G of Godavari Water Disputes Tribunal decision, the
regulation of water from unapproved projects in G-10 sub-basin shall be done. For this purpose, till such
time as the Polavaram Irrigation Project becomes partially or fully operational, flow estimated or observed
at Polavaram G and D site of Central Water Commission shall be treated as inflow into Polavaram reservoir
mentioned in the aforesaid sub-clauses of Clause-3 of Annexure-G of Godavari Water Disputes Tribunal



56 THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(ii)]

decision and after Polavaram Irrigation Project becomes partially or fully operational, it shall be regulated
accordingly.

Explanation.— Unapproved project for the purpose of this notification means any major and
medium irrigation and multipurpose project which—

(i) has not been appraised by the GRMB as per clause (d) of sub-section (8) of section 85 and
approved by the Apex Council in accordance with clause-(ii) of sub-section (3) of section 84 of the
said Act; or

(ii) has not been accepted by the Advisory Committee on Irrigation and Multipurpose and Flood
Control Projects (hereafter referred to as the TAC) of Department of Water Resources, River
Development and Ganga Rejuvenation after techno-economic appraisal by the Central Water
Commission; or

(iii) has been approved previously by the GRMB or the Apex Council or the TAC, as the case
may be, and where there is change in scope (such as, changes in size, capacity, geometry, level and
location; of intake points, sluices, approach channels, regulators and canal structures, tunnels, canals
and distribution network, command area to be served; changes in storage and increase in water
utilization, etc.).

(e) On and from the date of commencement of this notification, the Central Industrial Security Force
constituted under the Central Industrial Security Force Act, 1968 shall assist the GRMB in the day-to-day
management of projects specified in Schedule-2 and any other work related to Security as assigned by the
GRMB, on such terms and conditions as the Central Government may specify.

() While the State Governments of Andhra Pradesh and Telangana shall be responsible for
managing natural calamities, the GRMB shall advise the two State Governments on the management of
disaster or drought or flood in the river Godavari, particularly in reference to the release of water for the
management and mitigation of the natural calamities. The GRMB shall have the full authority to get their
orders implemented by the two successor State Governments promptly and effectively in respect of
operation of the head works of the dams, reservoirs or head works of canal and work appurtenant thereto
including the hydel power projects.

(9) Financial liability of any contract before the date of commencement of this notification, liability
arising out of any of the present and future cases filed in the Supreme Court, High Court, and any other
Courtor Tribunal in regard to the projects or components specified in Schedule-2 shall be the responsibility
of the respective State Governments.

(h) No person from the States of Andhra Pradesh and Telangana shall be appointed as the Chairman,
Member-Secretary, Members and Chief Engineers of the GRMB.

(i) The number of sanctioned posts before the date of commencement of this notification against the
operational projects or components (barrages, dams, reservoirs, regulating structures), part of canal network
and transmission lines as specified in Schedule-2 to this notification shall come under the jurisdiction of the
GRMB from the date of commencement of this notification. The work-charged staff, staff working on
outsourcing basis and any other agency performing any of the functions in respect of operational projects or
components specified in Schedule-2 to this notification before the date of commencement of this
notification shall come under the jurisdiction of the GRMB from the date of commencement of this
notification. For non-operational projects specified under Schedule-2 to this notification, provisions of this
paragraph shall be applicable mutatis mutandis from the date such projects become operational.

(i) Plant, machinery, equipment and stores purchased or procured for and in connection with
functions under the said Act, in regard to the operational projects or components over head works
(barrages, dams, reservoirs, regulating structures), part of canal network and transmission lines as specified
in Schedule-2, shall come under the jurisdiction of GRMB from the date of commencement of this
notification. For non-operational projects specified under Schedule-2 of this notification, provisions of this
clause shall be applicable mutatis mutandis from the date such projects become operational.

(k) Office premises, equipment, furniture, vehicles, detailed project reports, records or documents
maintained since the inception of the operation of the project or component, any other infrastructure
pertaining to project and any other accessories incidental thereto related to functions under the said Act, in



[¢TRT Hl—=ve 3(ii)] T T TSI © T 57

regard to the operational projects or components over head works (barrages, dams, reservoirs, regulating
structures), part of canal network and transmission lines as specified in Schedule-2, shall come under the
jurisdiction of GRMB from the date of commencement of this notification. For non-operational projects
specified under Schedule-2 of this notification, provisions of this clause shall be applicable mutatis
mutandis from the date such projects become operational.

(I) Within a period of sixty days from the date of publication of this notification, the State
Governments of Andhra Pradesh and Telangana shall provide one-time seed money of an amount of rupees
two hundred crore each and be deposited in the GRMB bank account to enable the GRMB to discharge its
functions effectively.

(m) The States of Andhra Pradesh and Telangana shall deposit the required funds for the functioning
of GRMB regularly in its bank account, and in any case, within fifteen days of request received from
GRMB secretariat with the approval of its Chairperson. The concerned State Government shall be fully
responsible for any unwanted or unforeseen consequences in projects or components and functioning of
GRMB arising out of delay in release of funds to it.

(n) The principles, guidelines, directions and orders issued by the GRMB as per the provisions of the
said Act, on matters relating to power generation, transmission and distribution as enumerated in the
Twelfth Schedule to the said Act shall be implemented by both the States in respect of the projects
specified in Schedule-1.

(o) If any question arises as to whether the GRMB has jurisdiction under sub-section (1) of section
87 of the said Act over any project referred thereto, the same shall be referred to the Central Government
for decision thereon and the decision of the Central Government shall be final.

(p) Any function or activity not mentioned under sub-section (1) of section 85 of the said Act in
regard to the projects or components specified in Schedule-2 shall be the responsibility of the respective
State Governments.

2.In addition to the above, the Central Government, in exercise of the powers conferred under sub-
section(4) of section 86 of the said Act, hereby directs the State Governments of Andhra Pradesh and
Telangana to comply with the following, namely:—

(a) The GRMB shall approve and put in place an appropriate organizational structure to perform the
functions mandated by this notification within thirty days from the date of publication and shall endeavor to
appoint in all category of posts officers serving in the Central Government.

(b) On and from the date of commencement of this notification, in respect of operational projects or
from the date when a non-operational project becomes operational, as the case may be, the States
Governments of Andhra Pradesh and Telangana shall completely hand over the jurisdiction of the projects
or components (barrages, dams, reservoirs, regulating structures), part of canal network and transmission
lines specified in Schedule-2 to this notification to the GRMB so as to enable it to perform the functions
mentioned in sub-section (1) of section 85 of the said Act.

(c) Until further directions by the Central Government through a natification in the Official Gazette,
in respect of the projects or components specified in Schedule-3 to this notification, respective State
Governments shall continue to perform the functions such as, administration, regulation, maintenance and
operation of projects as provided in sub-section (1) of section 85 of the said Act, on behalf of the GRMB.

(d) On and from the date of commencement of this notification, in respect of operational projects or
from the date when a non-operational project becomes operational, as the case may be, the State
Governments of Andhra Pradesh and Telangana shall issue appropriate orders for transfer of all the posts
and deputation of requisite staff for the projects or components specified in Schedule-2 to the GRMB.

(e) On and from the date of commencement of this notification, in respect of operational projects or
from the date when a non-operational project becomes operational, as the case may be, the State
Governments of Andhra Pradesh and Telangana shall issue appropriate orders for transfer of items under
clauses (j) and (k) of paragraph 1to the GRMB on as is where is basis.

(f) Both the State Governments shall stop all the ongoing works on unapproved projects as on the
date of publication of this notification until the said projects are appraised and approved as per the
provisions of the said Act and in accordance with the decisions taken in the 2™ meeting of the Apex
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Council. If approvals are not obtained within six months after the publication of this notification, full or
partial operation if any of the said ongoing unapproved projects shall cease to operate.

(9) Within six months from the date of publication of this notification, both State Governments shall
get complete the unapproved projects appraised and approved as per the provisions of the said Act and in
accordance with the decisions taken in the 2™ meeting of the Apex Council. If approvals are not obtained
within the stipulated time of six months, such completed unapproved projects shall cease to operate.

3. This notification shall come into force with effect from the 14" day of October, 2021.
SCHEDULE-1

Head works (barrages, dams, reservoirs, regulating structures), part of canal network and
transmission lines of the projects/components as per information available in Ministry of Jal Shakti
over which GRMB will ordinarily have jurisdiction

Sl Name of the Project/ State |Category| Status Approval | Operational status
No Component status as on date
1) ) ®) (4) () (6) ()
1 [Peddavagu Reservoir Scheme TS/ Medium | Completed | Approved Operational
(Gummadipally) AP
1.1

(i) Earthen Dam with Spillway
(if) Sluice for RMC
(iii) Sluice for LMC
(iv) Canal/Regulating
Structure Between 2"and 3rd
Distributory in  LMC

(v) Canal/Regulating Structure Between
4"and 5™Distributory in RMC

1.2: Balance Works other than 1.1

2 |Sri K.V. Rama Krishna AP Medium | Completed | Approved Operational
(Surampalem) Reservoir Scheme
Musurumilli reservoir AP Medium | Ongoing Approved Operational

Polavaram Project and related projects
near Polavaram (V),42 KM upstream of
Sir Aurthur Cotton Barrage.

4.1 Polavaram Irrigation Project Non-operational
(PIP):Reservoir, Head Works, Spillway AP Major Ongoing Approved
and River Sluices, Fish Pass,
Connectivity’s, OT Regulators,
Navigation canal and Samarlakota
Head

4.2 RMC for Transfer 80TMC for
Krishna River replacing Krishna Delta AP/ Major | Ongoing Partially Operational
Supplies thereby utilizing TS Approved
the replaced 80TMC waters for projects
above Nagurjanasagar

4.3 Head Regulator at Godavari Water Non-Operational

diverted to Krishna (Augmentation of AP Major [ Ongoing Approved
NS-LMC command (21/11, 21/10B)

under Polavaram Project)

4.4 Polavaram Hydro Electric Power Non-Operational
Plant of 960 MW AP Major | Ongoing | Approved

4.5 Balance Works other than AP Major Ongoing Approved [Partially Operational
4.1,4.2,43and 4.4
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46 Thota Venkatachalam LIS at
Pushkar  (providing irrigation to
command area of Polavaram Irrigation
Project)-Pump House(Will cease to
operate after Polavaram becomes
operational)

AP

Major

Completed

Approved

Operational

4.7 Balance Works of item 4.6 only

4.8 LIS at Tadipudi (providing
irrigation to command area of
Polavaram Irrigation Project)- Pump
Houses (Will cease to operate after
Polavaram becomes operational)

AP

Major

Completed

Approved

Operational

4.9 Balance Works of item 4.8 only

4.10 Pattiseema LIS for item 4.2(Will
cease to operate after Polavaram
becomes operational)

AP

Major

Completed

(after
2/6/2014)

Unapproved

Operational

4.11 Purushothapatnam LIS-Pump
Houses at Stage-1 and Stage-1(Will
cease to operate after

Polavaram becomes operational)

AP

Major

Completed

(after
2/6/2014)

Unapproved

Operational

4.12 Purushothapatnam LIS-Works
other than 4.11

Sir Arthur Cotton Barrage (Godavari
Delta System)

5.1 Reservoir and Barrages;
Dowlaiswaram Arm, Ralli Arm,
Madduru Arm & Vijjeswaram Arm

5.2 Navigation locks/Channels, Fish
Passes and Head Regulators; Eastern
Delta, Central Delta, Western Delta and
Pitapuram Head

5.3 Balance Works other than 5.1 and
5.2

AP

Major

Completed

Approved

Operational

LIS at Thorrigedda

AP

Medium

Completed

Pre-TAC*

Operational

6.1 Pump house

6.2 Balance Works other than 6.1

LIS at Chintalpudi

AP

Major

Ongoing
(after
2/6/2014)

Unapproved

Non-Operational

7.1 Pump Houses of Stage-land Stage-
I

7.2 Head Regulator on Vempadu- NS
LMC 21* Major Link under
Chintalapudi LIS

7.3 Balance Works other than 7.1 and
7.2

LIS at Chagalnadu

AP

Major

Completed

Approved

Operational

8.1 Pump House

8.2 Balance Works other than 8.1

LIS at Venkatnagaram

AP

Medium

Completed

Unapproved

Operational

9.1 Pump House

9.2 Balance Works other than 9.1
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10 |Ghanpur Anicut TS Major | Completed | Pre-TAC Operational
10.1 Head Regulators of Mehboob
Nehar and Fateh Nehar Canals
10.2 Balance works other than 10.1
11 |Nizam Sagar Project TS Major | Completed [ Approved Operational
12 |Sriram Sagar Project- Stage-1  (at TS Major | Completed [ Approved Operational
Pochampad and Lower Manair dam)
12.1 Cross regulator on Kakatiya canal
near Geesugonda town under Sri Ram
Sagar Project Stage-I
12.2 Balance Works other than 12.1
13 |Indiramma Flood Flow Canal  (at TS Major | Completed | Approved Operational
Pochampad and Mid Manair dam)
14 |Kaddam Narayana Reddy Project TS Major | Completed [ Approved Operational
15 |Kinnerasani Project TS Major | Completed | Pre-TAC Operational
16 |Pocharam Project TS Medium | Completed | Pre-TAC Operational
17 [Nallavagu Project TS Medium | Completed | Pre-TAC Operational
18 |Kaulasnala Irrigation Project TS Medium | Completed | Approved Operational
19 [Swarna Project TS Medium | Completed | Pre-TAC Operational
20 |Khanapur (Sadarmat) Channels TS Medium | Completed | Pre-TAC Operational
21 |Ramadugu Project TS Medium | Completed | Pre-TAC Operational
22 [Sudhavagu Irrigation Project TS Medium | Completed | Approved Operational
23 |Upper Manair Project TS Medium | Completed | Pre-TAC Operational
24 [ShanigaramProject TS Medium | Completed | Pre-TAC Operational
25 |Salivagu Project TS Medium | Completed | Pre-TAC Operational
26 |Ramappa Lake TS Medium | Completed | Pre-TAC Operational
27 |Boggulavagu Project TS Medium | Completed | Approved Operational
28 |Sathnala Project TS Medium | Completed | Approved Operational
29 |Vattivagu Stage-1 and 2 TS Medium | Completed | Approved Operational
30 |Chelamelavagulrrigation Project TS Medium | Completed | Approved Operational
(NTR Sagar)
31 |Lakhnavaram lake TS Medium | Completed | Pre-TAC Operational
32 |Taliperu Project TS Medium | Completed | Approved Operational
33 |Mallurvagu Scheme TS Medium | Completed | Approved Operational
34 |Mukkamamidi Project TS Medium | Completed | Approved Operational
35 |P V Narsimha Rao Kanthalapally TS Major Ongoing | Unapproved | Non-Operational
Barrage
36 |Gollavagu Reservoir Project TS Medium | Ongoing Approved Operational
37 |Rallivagu Reservoir Project TS Medium | Ongoing Approved Operational
38 |Bhupathipalem Reservoir AP Medium | Completed | Approved Operational
39 |Mathadivagu Reservoir Project TS Medium [ Ongoing Approved Operational
40 |Yerravagu Irrigation Project TS Medium | Ongoing Approved Operational
41 [Peddavagu Project TS Medium [ Ongoing Approved Operational
(Komaram Bhim)-Ada
42 [Nilwai Reservoir Project TS Medium [ Ongoing Approved Operational
(Peddavagu)
43 [Pedavagu diversion scheme at TS Medium [ Ongoing Approved Non-Operational
Jagannadapur
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44 |Kaleshwaram Project TS Major Ongoing Approved Operational
(after
2/6/2014)
44.1 Barrage at Medigadda and
Pumping Station at Kannepally
44.2 Barrages at; Annaram,
Sundila and Yellampally
44.3 Pump Houses at village;
Annaram, Goilwada and Vemnur
44.4 Cross Regulator on Canal from
Kondapochamma Sagar to
Shamirpet Lake
44.5 Cross Head Regulator after
bifurcation point towards
Malkangiri / Gandhamalla Reservoir
44.6 Balance Works other than 44.1 to
44.5
45 [Kaleswaram Project (Additional 1 TS Major Ongoing | Unapproved | Non-Operational
TMC/day) (After
2/6/2014)
45.1 Pump House at Kannepally
45.2 Balance Works other than
45.1
46 |J. Chokka Rao LIS TS Major Ongoing Approved Operational
46.1 Pump House at Gangaram
46.2 Regulator on Ramappa lake - TS Medium [ Ongoing | Unapproved Operational
Pakhal lake Link (After
2/6/2014)
46.3 Balance Works other than 46.1 and
46.2
47 |Tupakulagudem Barrage TS Major | Ongoing | Unapproved | Non-Operational
(After
2/6/2014)
48 |Gundlavagu Project TS Medium | Ongoing Approved Operational
49 |Modikuntavagu Project TS Medium [ Ongoing | Unapproved | Non-Operational
50 |Palemvagu Irrigation Project TS Medium | Ongoing Approved Operational
51 |M Baga Reddy Singur (Irrigation and TS Major | Completed | Approved Operational
\W.S) project
51.1 Water Supply to Hyderabad- TS NA Completed | Approved Operational
Secunderabad twin cities Phase 111 and
IV of Singur Dam
51.2 Manjira Barrage and Water Supply TS NA Completed | Approved Operational
for Phase | and 11 to twin cities
51.3 Works other than 51.1 and TS Major | Completed [ Approved Operational
51.2
52 |Dharmasagar Lake TS Medium | Completed | Pre-TAC Operational
53 |[Stambhampalle Lake TS Medium | Completed | Pre-TAC Operational
54 |Mucherla Nagaram Lake TS Medium | Completed | Pre-TAC Operational
55 |Korkishala Maat(Channels) TS Medium | Completed | Pre-TAC Operational
56 |Rollavagu Reservoir TS Medium | Completed | Pre-TAC Operational
57 |Bolicheruvu(Bandam) TS Medium | Completed | Pre-TAC Operational
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58 |Chowtpally Hanumanth Reddy L.ift Ts Medium | Completed | Unapproved Operational
Irrigation Scheme
59 |Kandukurthi LIS TS Medium | Completed | Unapproved Operational
60 |Head regulator of RBC at RD 18.98 km | MH-TS | Major | Completed | Approved Operational
of common canal under (GWDT
Lendi Project AWARD-as
per Cl VII(a)
of Annex-Il to
Annex-A”
61 |Lower Penganga Project Complex MH-TS | Major Ongoing Approved Operational
(GWDT
AWARD-as
per Cl VI1I(a)
of Annex-Il to
Annex-A”
and MH-TS
Agreement
61.1 Rudhra (Chanaka-Korta)
Barrage
61.2 Hattighat Barrage
62 |Baba Sagar Project TS Medium | Completed NA Operational
63 |Dr B R Ambedkar Pranahita Project TS Major Ongoing | Unapproved [ Non-operational
64 |Gudem Lift Irrigation Scheme TS Major | Completed | Unapproved Operational
65 |Boath Project TS Medium | Completed NA Operational
66 |Alisagar LIS (village-Kosli) TS Major | Completed | Approved Operational
67 |Gutpha LIS (village-Ummeda) TS Major | Completed | Approved Operational
68 [Mukteshwar TS Major Ongoing | Unapproved Operational
(Chinna Kaleshwaram) LIS
68.1 Pump House at Kannepally
68.2 Balance Works other than 68.1
69 [Sitarama (Rajiv Dummugudem) TS Major Ongoing | Unapproved [ Non-Operational
LIS (After
2/6/2014)
69.1 Pump House —I with 6 pumps at
BG Kotturu(V),Aswapuram
(M), Kothagudem Distt
69.2 Dummugudem Weir, TS NA Completed | Pre-TAC | Operational except
Navigation Channel and Locks NCL
69.3 Balance Works other than
69.1 and 69.2
70 |Machkund Hydroelectric Project Odisha — NA Completed | Pre-TAC Operational
(Erstwhile Andhra Pradesh Share) AP/TS
71 |Sileru Power Complex AP/TS NA Completed | Pre-TAC Operational

71.1 Dam, Reservoirs and connecting
canals of

(i) Upper sileru
(ii) Lower sileru

PH 240 MW
PH 460 MW
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(iii) Donkarayi canal PH 25 MW
71.2 Balance Works other than 71.1

*Pre-TAC project shall be deemed to have been approved.
SCHEDULE-2

Head works (barrages, dams, reservoirs, regulating structures), part of canal network and
transmission lines of the projects/components as per information available in Ministry of Jal Shakti
over which GRMB will have jurisdiction.

Sl Name of the Project/ State Category |Status Approval Operational status
No Component status as on date

1) ) ®) (4) ©) (6) ()

1 |Peddavagu Reservoir Scheme TS/AP | Medium Completed Approved Operational

(Gummadipally)

Item 1.1 of Schedule 1
(i)(Earthen Dam with Spillway
(ii) Sluice for RMC

(iii) Sluice for LMC
(iv)Canal/Regulating Structure

Between 2™and 3rd Distributory
in LMC

(v) Canal/Regulating Structure
Between 4"and 5" Distributory
in RMC)

2 |Polavaram Project and related
projects near Polavaram (V), 42
KM upstream of Sir Aurthur
Cotton Barrage.

Item 4.10f Schedule
1(Polavaram Irrigation Project
(PIP):Reservoir, Head Works,
Spillway and River Sluices, Fish
Pass, Connectivity’s, OT
Regulators, Navigation canal
and Samarlakota Head)

Item 4.2 of Schedule 1 (RMC
for Transfer 80TMC for Krishna
River replacing Krishna Delta
Supplies thereby utilizing the
replaced 80TMC waters for
projects above Nagurjanasagar)

Item 4.3 of Schedule 1 (Head
Regulator at Godavari Water
diverted to Krishna

. Major
(Augmentation of NS-LMC . .
command (21/11, 21/10B) under AP Ongoing Approved Non operational

Polavaram Project))

Item 4.4 of Schedule 1
(Polavaram Hydro Electric AP Major Ongoing Approved Non operational
Power Plant of 960 MW)
Item 4.6 of Schedule 1
(Thota Venkatachalam LIS at

Pushkar (providing irrigationto |~ Ap Major Completed Approved Operational
command area of Polavaram

Irrigation Project)-Pump House)

Major
AP Ongoing Approved Non operational

AP/TS | Major Ongoing Approved Partial operational
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(Will cease to operate after
Polavaram becomes operational)

4.8 of Schedule 1

(LIS at Tadipudi (providing
irrigation to command area of
Polavaram Irrigation Project)-
Pump Houses) (Will cease to
operate after Polavaram
becomes operational)

AP

Major

Completed

Approved Operational

4.10 of Schedule 1 (Pattiseema
LIS for item 4.2 of Schedule I)
(Will cease to operate after
Polavaram becomes operational)

AP

Major

completed (After
2/6/2014)

Unapproved Operational

4.11 of Schedule 1

(Purushothapatnam LIS-Pump
Houses at Stage-I and Stage-11)
(Will cease to operate after
Polavaram becomes operational)

AP

Major

Completed (After
2/6/2014)

Unapproved Operational

Sir Arthur Cotton Barrage
(Godavari Delta System)

Item 5.1 of Schedule 1
(Reservoir and Barrages;
Dowlaiswaram Arm, Ralli Arm,
Madduru Arm &Vijjeswaram
Arm)

Item 5.2 of Schedule 1
(Navigation locks/Channels,
Fish Passes and Head
Regulators; Eastern Delta,
Central Delta, Western Delta and
Pitapuram Head)

AP

Major

Completed

Approved Operational

LIS at Thorrigedda

AP

Medium

Completed

Pre-TAC Operational

Item 6.1 of Schedule 1(Pump
house)

LIS at Chintalpudi

AP

Major

Ongoing (After
2/6/2014)

Unapproved | Non-Operational

Item 7.1 of Schedule 1 (Pump
Houses at Stage-1 and Stage-I1)

Item 7.2 of Schedule 1 (Head
Regulator on Vempadu- NS
LMC 21* Major Link under
Chintalapudi LIS)

LIS at Chagalnadu

AP

Major

Completed

Approved Operational

Item 8.1 of Schedule 1 (Pump
House)

LIS at Venkatnagaram

AP

Medium

Completed

Unapproved Operational

Item 9.1 of Schedule 1(Pump
House)

Sriram Sagar Project- Stage-I {at
Pochampad and Lower Manair
dam)

TS

Major

Completed

Approved Operational

Item 12.1 of Schedulel (Cross

regulator on Kakatiya canal near
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Geesugonda town under Sri Ram
Sagar Project Stage-1)

Kaleshwaram Project

TS Major

Ongoing (After
2/6/2014)

Approved

Operational

Item 44.1 of Schedule 1
(Barrage at Medigadda and
Pumping Station at Kannepally)

Item 44.4 of Schedule 1 (Cross
Regulator on Canal from
Kondapochamma Sagar
Shamirpet Lake

Item 44.5 of Schedule 1(Cross
Head Regulator after bifurcation
point towards Malkangiri /
Gandhamalla Reservoir)

10

Kaleswaram Project (Additional
1 TMC/day)

TS Major

Ongoing (After
2/6/2014)

Unapproved

Non-Operational

Item 45.1 of Schedule 1 (Pump
House at Kannepally)

11

J. Chokka Rao LIS

TS Major

Ongoing

Approved

Operational

Item 46.1 of Schedule 1 (Pump
House at Gangaram)

Item 46.2 of Schedule 1
(Regulator on Ramappa lake -
Pakhal lake Link)

TS Medium

Ongoing (After
2/6/2014)

Unapproved

Operational

12

Tupakulagudem Barrage

TS Major

Ongoing (After
2/6/2014)

Unapproved

Non-Operational

13

Mukteshwar(Chinna
Kaleshwaram) LIS

TS Major

Ongoing

Unapproved

Operational

Item 68.1 of Schedule 1 (Pump
House at Kannepally)

14

Sitarama (Rajiv Dummugudem)
LIS

TS Major

Ongoing (After
2/6/2014)

Unapproved

Non-Operational

Item 69.1 of Schedule 1 (Pump
House —I with 6 pumps at BG
Kotturu(V),Aswapuram(M),
Kothagudem Distt)

69.2 Dummugudem Weir,
Navigation Channel and Locks

TS NA

Completed

Pre-TAC

Operational except
NCL

15

Machkund Hydroelectric Project
(Erstwhile Andhra Pradesh
Share)

Odisha —
AP/TS

NA

Completed

Pre-TAC

Operational

16

Sileru Power Complex

AP/TS NA

Completed

Pre-TAC

Operational

Item 71.1 of Schedule 1 (Dam,
Reservoirs and connecting
canals of

(i) Upper sileru  PH 240 MW
(ii) Lower sileru  PH 460 MW
(i) Donkarayi canal PH 25
MW)
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SCHEDULE-3

Head works (barrages, dams, reservoirs, regulating structures), part of canal network and
transmission lines of the projects/components as per information available in Ministry of Jal Shakti
over which GRMB will have jurisdiction.

Sl. |Name of the Project/ Component(State Category(Status Approval status|Operational status
No as on date

(1) () @) (4) (5) (6) ()

1 [Peddavagu Reservoir Scheme TS/AP | Medium [ Completed Approved Operational

(Gummadipally)

Excluding Item 1.1 of Schedule 1
(i) (Earthen Dam with Spillway
(ii) Sluice for RMC

(iii) Sluice for LMC

(iv) Canal/Regulating Structure

Between 2™and 3rd Distributory
in LMC

(v) Canal/Regulating Structure
Between 4™Mand 5" Distributory in
RMC)

2 |Sri K.V.Rama Krishna AP Medium | Completed Approved Operational
(Surampalem) Reservoir Scheme

Musurumilli reservoir AP Medium Ongoing Approved Operational

4 [Polavaram Project near Polavaram
(V),42 KM upstream of Sir
Aurthur Cotton Barrage.

Item 4.5 of Schedule 1 (Balance Partially Operational

Works other than 4.1,42,43 and AP Major Ongoing Approved
4.4 of Schedule 1)

Item 4.7 of Schedule 1 (Other than
Pump House of Thota
Venkatachalam LIS at Pushkar AP Major | Completed Approved Operational
(providing irrigation to command
area of Polavaram Irrigation
Project)

Item 4.9 of Schedule 1 (Other than
Pump Houses of LIS at Tadipudi

(providing irrigation to command | Ap Major | Completed Approved Operational
area of Polavaram Irrigation

Project))

Item 4.10 of Schedule 1 (other than| AP Major Completed Unapproved Operational
pump house of Pattiseema LIS) (after 2/6/2014)

Item 4.11 of Schedule 1 (Other AP Major Completed Unapproved Operational
than Pump houses of Stage-1 and (after 2/6/2014)

Stage-11 Purushothapatnam LIS

5 [Sir Arthur Cotton Barrage AP Major Completed Approved Operational
(Godavari Delta System)

Excluding Item 5.1 of Schedulel
(Reservoir and Barrages;
Dowlaiswaram Arm, RalliArm,
Madduru Arm and Vijjeswaram
Arm) and

Excluding Item 5.2 of Schedule 1
(Navigation locks/Channels, Fish




[T 1—=v= 3(ii)]

HILT T TSI . AHTYTL

67

Passes and Head Regulators;
Eastern Delta, Central Delta,
\Western Delta and Pitapuram
Head)

6 |LIS at Thorrigedda excluding AP Medium | Completed Pre-TAC Operational

Pump House
7 LIS at Chintalpudi AP Major [Ongoing ( after| Unapproved Non-Operational

2/6/2014)

Excluding Item7.1 of Schedule 1

(Pump Houses of Stage land

Stage-1) and

Excluding Item 7.2 of Schedule 1

(Head Regulator on Vempadu- NS

LMC 21% Major Link under

Chintalapudi LIS)
8 |LIS at Chagalnadu excluding AP Major Completed Approved Operational

Pump House
9 |LIS at Venkatnagaram excluding AP Medium [ Completed Unapproved Operational

Pump House
10 |Ghanpur Anicut TS Major Completed Pre-TAC Operational

10.1 Head Regulators of Mehboob

Nehar and Fateh Nehar Canals

10.2 Balance works other than 10.1
11 |Nizam Sagar Project TS Major Completed Approved Operational
12 |Sriram Sagar Project- Stage-I {at TS Major Completed Approved Operational

Pochampad and Lower Manair

dam)

Excluding Item 12.1 of Schedule 1

(Cross regulator on Kakatiya canal

near Geesugonda town under Sri

Ram Sagar Project Stage-I)
13 |Indiramma Flood Flow Canal (at TS Major Completed Approved Operational

Pochampad and Mid Manair dam)
14 |Kaddam Narayana Reddy Project TS Major Completed Approved Operational
15 [Kinnerasani Project TS Major Completed Pre-TAC Operational
16 |Pocharam Project TS Medium | Completed Pre-TAC Operational
17 |Nallavagu Project TS Medium | Completed Pre-TAC Operational
18 |Kaulasnala Irrigation Project TS Medium [ Completed Approved Operational
19 [Swarna Project TS Medium [ Completed Pre-TAC Operational
20 |Khanapur (Sadarmat) Channels TS Medium | Completed Pre-TAC Operational
21 |Ramadugu Project TS Medium | Completed Pre-TAC Operational
22 [Sudhavagu Irrigation Project TS Medium | Completed Approved Operational
23 |Upper Manair Project TS Medium | Completed Pre-TAC Operational
24 |ShanigaramProject TS Medium | Completed Pre-TAC Operational
25 |Salivagu Project TS Medium | Completed Pre-TAC Operational
26 [Ramappa Lake TS Medium | Completed Pre-TAC Operational
27 [Boggulavagu Project TS Medium | Completed Approved Operational
28 |Sathnala Project TS Medium | Completed Approved Operational
29 [Vattivagu Stage-land 2 TS Medium | Completed Approved Operational
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30 [Chelamelavagu Irrigation TS Medium | Completed Approved Operational
Project(NTR Sagar)
31 |Lakhnavaram lake TS Medium | Completed Pre-TAC Operational
32 [Taliperu Project TS Medium | Completed Approved Operational
33 [Mallurvagu Scheme TS Medium | Completed Approved Operational
34 |Mukkamamidi Project TS Medium | Completed Approved Operational
35 |P V Narsimha Rao Kanthalapally TS Major Ongoing Unapproved Non-Operational
Barrage
36 [Gollavagu Reservoir Project TS Medium Ongoing Approved Operational
37 |Rallivagu Reservoir Project TS Medium Ongoing Approved Operational
38 |Bhupathipalem Reservoir AP Medium | Completed Approved Operational
39 [Mathadivagu Reservoir Project TS Medium Ongoing Approved Operational
40 |Yerravagu Irrigation Project TS Medium Ongoing Approved Operational
41 |Peddavagu Project TS Medium Ongoing Approved Operational
(KomaramBhim)-Ada
42 |Nilwai Reservoir Project TS Medium Ongoing Approved Operational
(Peddavagu)
43 |Pedavagu diversion scheme at TS Medium Ongoing Approved Non-Operational
Jagannadapur
44 |Kaleshwaram Project TS Major | Ongoing (after Approved Operational
2/6/2014)
Excluding Item 44.1 of Schedule 1
(Barrage at Medigadda and
Pumping Station at Kannepally),
Excluding Item 44.4 of Schedule 1
(Cross Regulator on Canal from
Kondapochamma Sagar Shamirpet
Lake) and
Excluding Item 44.5 of Schedule 1
(Cross Head Regulator after
bifurcation point towards
Malkangiri / Gandhamalla
Reservoir)
45 |Kaleswaram Project (Additional 1 TS Major | Ongoing (after Approved Non-Operational
TMC/day) 2/6/2014)
Excluding Item 45.1 of Schedule 1
(Pump House at Kannepally)
46 |J. Chokka Rao LIS TS Major Ongoing Approved Operational
Excluding Item 46.1 of Schedule 1
(Pump House at Gangaram) and
Excluding Item 46.2 of Schedule 1 TS Medium | Ongoing (after | Unapproved Operational
(Regulator on Ramappa lake - 2/6/2014)
Pakhal lake Link)
47 [Tupakulagudem Barrage TS Major [ Ongoing (after | Unapproved Non-Operational
2/6/2014)
48 |Gundlavagu Project TS Medium Ongoing Approved Operational
49 |Modikuntavagu Project TS Medium Ongoing Unapproved Non-Operational
50 |Palemvagu Irrigation Project TS Medium Ongoing Approved Operational
51 [M Baga Reddy Singur (Irrigation TS Major Completed Approved Operational

and W.S) project
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51.1 Water Supply to Hyderabad- TS NA Completed Approved Operational
Secunderabad twin cities Phase 111
and 1V of Singur Dam
51.2 Manjira Barrage and Water TS NA Completed Approved Operational
Supply for Phase I and Il to twin
cities
51.2 Works other than 51.1 and TS Major Completed Approved Operational
52.2
52 |Dharmasagar Lake TS Medium | Completed Pre-TAC Operational
53 [Stambhampalle Lake TS Medium | Completed Pre-TAC Operational
54 [MucherlaNagaram Lake TS Medium | Completed Pre-TAC Operational
55 |KorkishalaMaat(Channels) TS Medium | Completed Pre-TAC Operational
56 |Rollavagu Reservoir TS Medium | Completed Pre-TAC Operational
57 |[Bolicheruvu(Bandam) TS Medium | Completed Pre-TAC Operational
58 |Chowtpally Hanumanth Reddy Lift] TS Medium [ Completed Unapproved Operational
Irrigation Scheme
59 |Kandukurthi LIS TS Medium | Completed Unapproved Operational
60 |Head regulator of RBC at RD MH/TS | Major Completed Approved Operational
18.98 km of common canal under (GWDT
Lendi Project AWARD-as per
Cl VIlI(a) of
Annexure-11 to
Annexure”A”
61 [Lower Penganga Project Complex | MH/TS | Major Ongoing Approved Operational
(GWDT
AWARD-as per
Cl VIlI(a) of
Annexure-11 to
Annexure”A”
and MH-TS
Agrement
61.1 Rudhra (Chanaka-Korta)
Barrage
62.2 Hattighat Barrage
62 |Baba Sagar Project TS Medium [ Completed NA Operational
63 |Dr B R Ambedkar Pranahita TS Major Ongoing Unapproved Non-operational
Project
64 |Gudem Lift Irrigation Scheme TS Major New Unapproved Operational
65 |Boath Project TS Medium | Completed NA Operational
66 |Alisagar LIS (village-Kosli) TS Major Completed Approved Operational
67 |Gutpha LIS (village-Ummeda) TS Major Completed Approved Operational
68 |Mukteshwar TS Major Ongoing Unapproved Operational
(ChinnaKaleshwaram) LIS
Excluding Item 68.1 of Schedule 1
(Pump House at Kannepally)
69 |Sitarama (Rajiv Dummugudem) TS Major |Ongoing (After| Unapproved Non-Operational

LIS

2/6/2014)

Excluding item 69.1 of Schedule 1

(Pump House —I with 6 pumps at
BG Kotturu(V),Aswapuram(M),

Kothagudem Distt) and
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Excluding item 69.2 of Schedule 1 TS NA Completed Pre-TAC Operational except
(Dummugudem Weir, Navigation NCL
Channel and Locks)

70 |Machkund Hydroelectric Project Odisha NA Completed Pre-TAC Operational
(Erstwhile Andhra Pradesh Share) | /AP/TS
71 [Sileru Power Complex AP/TS NA Completed Pre-TAC Operational

Excluding Item 71.1 of Schedule 1

[F. No. R-22012/1/2021-Pen.Riv-MOWR]
SANJAY AWASTHI, Jt. Secy.
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File No.R-19013/1/2020-Pen Riv Section-MOWR

No.R- 19013/1/2020-Pen Riv MOWR
Government of India
Ministry of Jal Shakti,
Department of Water Resources, RD & GR,
(Peninsular Rivers Wing)

L L

Room No. 353-C Wing, Krishi Bhawan,
New Delhi - 110001.

Dated the June, 2021
To

Chairman,

Krishna River Management Board,
Jalasoudha, Errum Manzil,
Hyderabad- 500 082.

Subject: MA No. 06/2020 (SZ) in OA Ne. 71/2020 filed before National Green
Tribunal - reg.
Sir,

I am directed to refer to KRMB letter dated 05.05.2021 regarding above
mentioned subject and to say that Krishna River Management Board consists of
members from both the successor States of Telangana and Andhra Pradesh with their
representatives so as to take care of the interests of the respective States,

It is therefore requested that the matter may be taken up in the KRMB
Board meeting to resolve the issue amicably at the earliest, under intimation to this

office.
Yours faithfully

(Kanchan Bala Hamza)
_ Under Secretary to Govt. of India
Email: uspenriv-mowr(@nic.in/ Tel: 23383059
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